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% ĵM.NEXUR.E -A 

CAT '

CEMTRAk AOr-llNrSTRATIVE ' TRtBUNAL .

■ C ird u it  Bench,Ljcknoui 

'Opp, Residenty,Gandhi... Bhawan,Luck.ncu

.. index sheet ' ■ ■ •

cAuseTitle; .

N»E OF THE PARTIES

/ VersL©

“■ ' :;ftesponda||t'

I. .. ■ ■
p,arfe~"A tB .&...&-- -f.

*■ - I... '-

.'->v <;PAGE . •

■ r ' l :  r f f i , .

H i
‘O

- ■ 5
■ f\-

...... . i ' ?  : i o

..•' p - u

d - ' i

u. ■•■ ■' .1

V i .

': f .

..l-



A D M I M I S T E A I I Y I E
A D D IT IO N A L  B E i^ C H ,
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Particulars to be examined Endorsement as to result of Examination

1. the appeal competent?

2. ^a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete sets of the application 
been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the 
application in time, been filed ?

(ly  )

4. Has the document of authorisation/Vakalat- 
nama been filed ?

5. Is the application accompanied by B 
Order for Rs. 50/-

.D./Pos,al-

6. Has the certified copy/copies of the order (s) 'y.,
against which the application is made been 
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in 
the application, beerl filed ?

'1

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
and numberd accordingly ?



Particulars to be Examined

( 2 )

Endorsement as to result of Examination

-a

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index ot documents been filed and 
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

12 . Are extra copies of the application with Ann- 
exures filed ?

*^a) Identical with the origninal ?

.'̂ (b) Defective ?

(c) Wanting in Annxures

Nos.......................... /Pages Nos................ ?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15 Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ? ^

18. Have the particulars for interim order prayed 
for indicated with reasons ?

Mo

/

7

19. Whether all the remedies have been exhaused.

4  ' Z 2 « £ _
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Reserved

Central Adm inistrative Ir ib u n a l , Allahabad . 

CIRCUIT bench at LUCKtJOW.

Registration O.A.No. 51 of 1988 (L) ' 

R .D .S .O . Karmachari Sangh

Union of India & another

Hon. D.K.Agrawal,JM 

~^^^^^*ii§beeb Mohamm;̂ ^̂ ,

Vs.

Applic ant

Respondents.

( By Hqn'ble D.K.Agrawal,Jm)

; This Application u/s . 19 o f the Adm inistrative 

Tribunals  Act XIII of 1985 was o r ig in ally  f i l e d  by and 

on behalf of R .D .S .O .K a rm ach ari Sangh through its 

President . Later  on, one of the  aggrieved Stenographers 

Grade II  was also Impleaded as Applicant as a result of 

direction issued by a Bench of this Tribunal.

2. ■ The grievance of Stenographers Gr.II is that there 

do not exist sufficient avenues -of promotion for them. 

Therefore, they have made a prayer that direction be 

issued to the Opposite Parties to create posts in the 

Selection Grade of R s .2000-3200. It is also prayed that 

restructure/upgradation of the posts of Stenographers

^e done so that atleast one promotion is given to
a

them after 15 years of service.

3. The factual position is that a limited per centage/ 

say 25 per cent/ of Stenographers Gr.II is directly 

recruited through Union Public Service Commission (for 

short UPSC), They have been placed in the grade of

R s .1400-2500 w .e .f . 1.1.1986 as'a result of the recomm­

endations of the IVth Pay Commission. Stenographers G r . 'C

nan



.2.
in Research, Designs and Standards Organisation (for short 

RDSO) are recruited either through UPSC or through limited 

departmental competitive examination or by promotion on the 

basis of seniority-cum-suitability. Those recruited 

directly through UPSC have placed their grievance by means 

of the instant, claim petition. Their contention is that 

in comparis^on to other categories of posts, the chances of 

their promotions are bleak. Reliance has been placed 

by the Applicants on a decision of Hon'ble Supreme Court 

in the case of RagMnath Prasad Singh Vs. Secretary.Home 

_(_Police)Department# Government of Bihar and others (A .I.R , 

1988 3 .C ,-1033). wherein it has been held as under j-

" Reasonable promotional opportunities should be 

available in every wing of public service. That 

generates efficiency in service and fosters the
(

appropriate attitude to grow for achieving 

excellence in service. In the absence of 

promotional prospects, the service is bound to 

degenerate and stagnation kills the desire to 

serve properly.'*

It  has# therefore, been prayed that a direction be issued 

to the Respondents to suitably grant them promotional 

avenues.

4. We have heard leartied counsel for the parties and 

perused record. We find that'the Organisation, i.e.# RDSO 

ha^ a ic s a ^  taken up the matter. Annexure 4 is a letter 

dated 31,12.1986/1.1.1987 from Director General, RDSO to 

Executive Director (Pay Commission), Railway Board, New 

Delhi suggesting cadre review/restructuring of Stenographers
I. -

G r .II . Thus, we have noted with concern that the matter is 
i <2̂
'■•aî êâ y engagaag the attention of the authorities. We hope

r
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that the matter will be examined a^ain in the light of the 

directions given by Hon'ble Supreme Court, as quoted above.

5. Before part v^ith.this case, vve may obseirve that 

the question of promotional avenues of Stenographers G r . ' C  

has already been engaging the attention of the authorities. 

It would appear that 23 posts of Senior Personal Assistants 

in the RDSO Lucknow and the Ministry of Railviays have been 

earmarked for Stenographers G r . ' C .  50% of the posts are 

to-be filled up on the basis of seniority-cum-fitness from 

amongst Stenographers G r . ' C  with eight years approved 

service in the grade. Remaining 5 0% posts of Personal 

Assistants are to be filled up from amongst Stenographers 

G r . ' C  with five years approved service in the grade on 

uhe basis of Ijjnited departmental competitive examinFation 

held by the Director General, RDSO. Fourth Pay Commission 

has also recommended grant of Stagnation Increments to 

Stenographers G r . ' C .  Thus, it cannot be said that Steno­

graphers Gr.'C* have been neglected altogether or that the 

authorities are not concerned with their promotional 

avenues. We do not find sufficient ground for issuing any 

specific direction at this stage. We are of opinion that 

uhis Application is liable to 'fail except as observed above 

in para (5) of the judgement,

6. The Application is accordingly dismissed without 

any order as to cost^

K .

MEMBER (A) rIO  •
MEMBER (J)

Dated: /% April 1990
kkb
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IN THE OMt RMj AjMInI^TBaTIVE TSIBJMaL 

Additional Bench at Allahabad 

Lucknow Oircl e,Lucknow

Application No* ^  of 1998

Petiticmr^^^achapi Sangh 

V/s.

^Tiion of India & anr* • m Opp*?arties

Sl» G 0 n te n t 8 
No* Annexure

No»
2.

2»

4i

Application

Schedule showing the names of 
Assistants who got promotion

Schedule showing the names of 
Stenographers Graae IJ who 
have not peen promoted even 
after completion of 19 years

Order dt 15*5 85 promoting 
Assistants to the post of 
'technical Assistant

Letter dt 31*12*86/1*1^87 
of Director General recommending 
the upgradation of Steho &r*II

Order dt 1 *4*84 showing upgrada- 
tion of Stenos in Zonal level

Order of dt 1*3*88 recommending 
upgradation of Stenos

8* Vakalatnama

Pages

1̂ 14

15

6*

5

6

16-18

19

20-22

23-25

26-28

Dated, Lucknow/

theJ^ June, 1988*
(P*K* Srivastava) 

Advocate 
MS- 151 Sector J3 Aliganj Estn 

Lucknow- 226 020
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IN IHS CSMraAt. ADMINISTiEJ^TIVB TRIBUBaj, 

Additional Bench at /Ulahabad 

lAiCknow Circle

WQCM

ilppllcation No, ^  of 1988

R.D»S,0« Karamchari 3%ng|i 

through its President Shri N^K,Iyer 

C/118/4, RDSO Colony

1 . Union of India

tairough its Secretary

Ministry of aailmyCaailTsfty Sbard) .

Goveraiitent of India 

New DelM;

2* Research, Designs and Standards Organisation 

through its Director General 

Bbmk Nagar 

iMcknow

APPLICAPTI ON UNDER SJKTION 19 OP IHS 

AffiHNISmTI VS TRIBUIi4L ACT* 1985

r
opp.PAmss
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DET/ULS OF application 

1* Btrticalars of the applicant:

i ) ,  liame o f  th e  a p p lic a n t  t R ,D ,S ,0*Ka.3naachari $angh through i t s

President

11) Ifeme of SSetther/Susband s ®ri H,K*Iyer
^ President of Union

111) Designation and office : C^erating in Hesearch Designs and
in vhich enjployed

^ndards Orgp.nisation,

)  lv> Office address : c/ilS-4, RMO Colony, mnak Ifegar,

iMcknou,

2m S&rticulare of the respondent:

I) %me and/or desigoations (1) union of India

of the respondent through the Ministry of Baileys

(Railmy Board)* Qoverranent of India,

New Delhi,
■y ' ,

(2) R.D.S.O,

throu^ its ^.rector General,

II) Office address of the’ t (1) Uidon of India through its Secretary

■A respondent Ministry oif aailwaysCuailmy Board)

Government of India« New Delhi.

<2) R,Di*S,0, throu^ its Director General 

Manak ffegar, Lueknow

ill) Address for service of t As above, 

all notices

3, Rirticulars of the order against which application is mde:

1) Order No, Nit

il )  Date t NIL
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ill) fitssed by j

Iv) aibject. In brief t nH,

4« Jurisdiction of the Tribunal j

Ihe applicant declares that the subject matter of the o rd ^  

against vsMch he wants redressal is within the jurisdiction of 

the Tribunal,

5« Limitatlorst
N

The applicant further declares that the application is wittxin 

tile limitations pre0cribed-in Section 21 of the Adndnistrative 

Tribunal Act, 1985,

Rtcts of the case:

The £a.cts of tlie case are given belo«:>

(1) lhat the petitioner is operating in assoardi. Designs and 

Standards ca-ganisation to raise the grievances of its ei^loyees 

inpluding Stenographers Qrade*!Z in respect of vhich the present 

application is preferred*

(2) That the petitioner is a trade union registered under Trade 

Unions Act and had been authorised by Stenographers Grade*>IZ 

wtoo are its meabers to raise thegrievances and file the present 

application on their b ^a lf ,

(3> ihat it is  stated that the post of Steiwgrapher Grade-21

100% initial recruitment post by Union Kiblic Service Oonuaission 

upto 1972 and the scale of pay viiich is presently ^•1400-2600/* 

is a<£oLssible to then with effect fran 1, l, 1986«

(4) That the grades of Stenographers Gtade-II in the Researdii 

Design and Stanc&rds Organi^tion were as followst-
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Ss. 2KV530/-
Initial grade prescribed for Stenographers 

after second m y Oomiatsslon r^ort.

ts, 425,300A Revised pay scale after 3rd J&y Conunission
report.

Rs.1400-2800/- Revised by 4th ^ y  CooBnission with effect froia

1, 1, 1986,

(5 ) That in Uesearch Designs and Stan<ferds Organ!sation(hereimfter

referred to as RMO) out of a total strength of 110 Qeade«II

Stenographers* about 53 Stenogi^phers have been directly recruited

based on the wsults of All India Con|Detitive Examination held by

the union sublic Service CoEBaisslon and belonging to batches of 1964

to 1069(those 53 hereinafter being referred to as UPSC Stenographers 

of RDSO).

(6 ) ihat since there vias a total promotion block for Stenographers, 

hence in the year 1977 the Ihird Kiy Ooranission recoimaended Selection 

Ocade to these Stenographers in the RDSO «iho have con|)leted 14 years 

of service in the initial grade or have <x>upleted 3/4th span of their 

initial grade,

(7) That in the year 1978, about 22 Stenographers in RESO were given 

Selection (irade in accordance «ith reconmendations of 3rd ft.y 

CSononission,

(8> Ihat it is asserted that while recoranending Selection Grade the 

“Ihird fe.y Commission clearly asked for review of strength of 

selection Grade very 3 years with a view to provide Selection 

Qcade posts to more Stenographers after conpletion of requisite 

period of service,

(9 ) H a t  as against above, no review took place with the re ^lt  that 

after grant of selection gra.de to 22 Stenographers, this mmber

'A
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ren&lned stagnant and, therefore, thou^ more and raora 

persons \tio became entitled for Selection Grade on eonpletion 

of 14 years service in the initial grade or who have con|)leted- 

3/4th ^ a n  in the initial grade were not allowed Selection 

Grade due to failure,of Administration to review the cadre, 

strength of the Stenographers Qiade>IX«

(10) That it would not be out of place to mention here, that before 

sutoission of 4th pay Commission’ s report, the cadre strength 

of Stenographers Grade II in RDSO m s  frozen due to imposition 

of a yardstick only for Stenographers Grade-Il vhile for others 

there m s  no sudi yardstick provided and, therefore, exc6|)t 

Stenographers Gra.de II in the B D^  all other posts contimed 

to grow in nuaibers with the passage of time.

(11) That even nakii^ a conparison amongst Stenographers of Indian 

Railways as a li^ole, sudii an omworkable yardstick (i .e . siiarii^ 

half Stenographer at Junior Administrative Officer level) was 

imposed only against RBSO StenogiKjphers vber^is in Railway 

Board/ilailways/ProdUGtlon Units, a far more liberal 

SxttmyafeexBOoB prdstick was being adopted resulting in free 

growth of the cadre with consequential chances of pr«xnotion 

etc,

(12) Ihat further before publication of 4th pay Commission 

SBport, the cadre restructuring m s done in rei^ect of 

almost all cadres4>osts in the ROSO exc^t the post of 

Stenographers v&idi resulted in UPSC Stenographers of Raso 

(belonging to batches 1964 to 1969) remaining in the initial 

recruitment grade only,

113) That for exanple, Assistants vho were also in the same
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scale qf pay got next promotion/Upgradatlon in only about 

10 to 15 years time and in soma cases was even less whereas 

the UPSC Stenographers of RDSO continued to remin in initial 

recruitment grade on the same post even after putting 17 to 

19 years as on 18«6,1985, h schedule is  enclosed to -&is 

application lowing conparison of Assistants and Stenographers 

as Annejmres-l and 2. Incidentally out of 87 Assistants only 

10 were direct recruits from UPSC as on 24*4,86(figures 

furnished by DG/R3K50) in the case of Stenographers, out of 

110, ttiere were 78 direct recruits out of m4ioib about 53 are 

still in the initial recruitment grade «Jiich is very pecuMar 

to RDSO alone as per admission of DG/RDSO himself*

V.

(14) that furtlier persons like Siri Arsliad Ali Khan vtoo was

appMnted as Assistant in Rl>S0 in the scale of !^,425-800/«. 

on 14,7,1975 has been given promotion on the post of 

Technical Assistant with effect from 0,9,1985 in the grade 

of Is, 700-900/- vibidi has now been revised to ^,2000-3200/* 

wiUi effect from 1, 1, 1988,

(15) iSiat the aforesaid promotion of Assistants on the post of 

Technical Assistants became possible because of their cadre 

restructuring done by the Respondents with effect from 

18, 6 , 1985 in pu-r^ance of order passed by the 

Ke^ondent Ife.l on 16, 5, 1985, A true copy of the ^ i d  

order is annexed as Annexure-3 to this appliestion.

T (16) i^iat in the order dated 15,5.1985, the MLn^terial Staff 

has been given upgra<&tion on the ground that there is 

acute stagnation and, therefore, this cadre needs
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restructiiring but at 131 e t̂ Bie tinted no consideration \9as 

Wade in the cadre of UPSC Stenc^raphers Qrade-.II of RI^O,

(17) Biat tJie petitioner contimed to nake re^resentatioiB

to the qjposite parties and, tiierefore, on 31,12,86 A .  1.87, 

the Director General, HOSO addressed a letter to the EJcecutive 

Birector(Pay Commission), Ra.il\say Board, New Belhi and clearly 

stated that the Stenogiaphers Qtade II who Joined RDSO throu^ 

Union Biblic Service Ooiranission soiae 20 years ago were still 

continuing in their original grade of reci'uitsnent and are 

likely to retire in the ®me grade* The Birector General, RDSO 

therefore recoiuraended reexamlnation and ®.id that the 

conclusions arrived at earlier by, the Railway Bc»rd were 

erroneous*

(18) That in the aforesaid letter, the Director General also 

requested for cadre review/restructuring of Stenographers 

®ade II on ttie same lines as that of Assistants* promotion 

to the post of Technical Assistant.

(19) lhat it Asould not be out of place to mention here that

the Director General also took note of recommendation of the 

4th Ray Oommission which are as follows:

”Ea.ra 23.3 - Svery enployee should be able to get at least 

one promotion after 15 years of service,

l^ra 23.10-> There should be cadre review after a prescribed 

period with a view to identifying the grades/ 

posts which could be upgraded takii^ into 

account their ^t ie s  and responsibilities 

consistent with the need to promote efficiency 

in adndnistratioii.
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Jfera 7,61 - After ftll i!o government etrployee thinks of retiring 

from the post from w'hid'i he starts, xxx zcot

Promotion is, therefore, really a concepistia the

v^tructurln^ of pay scales,”

\

(20) lhat it is not cwt of place to mention here that the 4th Ifey 

Conrndssion had also observed vide para 7,03 t!iat *viiere relief 

to an enployee Is not likely to be available under the existing 

rules or regulation, suitable remedial action has to be taken even 

i f  it relates to an individual,*

(21) lhat it is  asserted that one UPSC Stenographer of RDSO Shri P,l?iasad 

(of 19Q4 batch) retired in the initial recruitment grade as Cars.de II 

after puttii^ in  about 23 years on 31st January 1988,

(22) tha.t it is furtl\er asserted that the forebodings e:q>ressed by the 

4th Sfty Commission vide para 7,61 aforeiaentionsd(viz Government 

servants retiring in the initial recruitment grade itself) would 

be more pronounced in the case of UPSC Stenographers of SSBOt if  

timely relief is not given to them,

(23) That from the above, it w>uld be seen that even on an independent 

analysis, the Director General <ame to the conclusion tfeat the 

Stenographers Qrw.de II have not been trea.ted justly and that their 

case deserves reconsideration, a  true cq>y of the letter dated 

31,12,36A .  1*S7 is annexed as Annexure-yS to this application,

(24) lhat further on 27, 8, 1987, the Union Qovernment informed 

the Lok sa-blia that the ^vernment had decided in principle to 

give at least 2 proiaotions to its ^ lo y e e s  durii^ their service 

period; this information m s  given to the L6k Sfebha by the then 

Hon’ ble Minister for Personnel Shri B,S,ENGn,

(25) Thatlikev)ise the third ?ay Commission also held as follovDs:-

-  8  -
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•*liere promotion blocks have occwred because of the 

structuring, solution should be sougjht in revising tiie 

cadre structure,

Qrantii^ promotion is one of the few effective instalments 

lyieft vjith the ifenagement for revsirding good performanceand 

thereby iJ5>roving efficiency, selection grade should be allowed 

to Stenographers vtoo are today in the scale of Rs*210-425(210-530),

(26) That despite the above, notiiing has been done in the mtter 

with the result that UPSC Stenogra.phers of ROSO workii^ for 

the last 17 to 23 years have not been allowed any proBWtion/ 

upgradation op even selection grade vSiich was granted to tilie 

ninisterial Assistants of HDSO to those who have put in  oxily 

10 years of service. In addition about 24 categories of staff 

have been restructured involving about 650 en|>loyees of RDlS) 

in between 1 ,4 ,84 and 15,5,1985,

(27) •mat further even in goml Bailways, cadres of Stenographers 

have been restructured and given upgradation with effect from 

1, 4; 1984(copy of whidi is enclosed as Ann@xure«5 to this 

Application,

(IM) Ihat however other categories of staff \«ho were upgraded in 

BDSO had already been given two to three promotions Whereas 

UPSC Stenographers in the Rl^O as stated earlier are still 

remainii^ in the intial recruitment grade.

r

(29) Ihat it would not be out of place to mention that the 4tb

iSiy Oomndssion have recoamended that for certain categories 

of posts like the Organised Accounts S ^ f f  and Junior Engineers, 

the Selection Grade should become promotional levelCvide para 

23,10),
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(30) Tbat further it is not out of place to mention here

that on 19,1,1988, the Government of India, Ministry

of ibilmys allowed Selction Grade of Ks* 4500-5700 to 

Group »A* Class I offic®rs(lngineers) )«4th effect from 

1, 1, 1986, It is, therefore, wrong to say that the 

Government of India have discontinued the practice of 

creating Selection tede for its en|»loyees/officers,

(31) Ihat gjranting Selection Qrade/ftuking it promotional level

to some and at the ^ i e  time discontinuing/delaying the same 

to UPSC Stenographers of RDSO is a gross discrimination 

against the latter and is violative of Articles 14 and 16 

of the constitution of India,

(32) lhat it is further stated t ^ t  UPSC Stenographers in

Mnistries^ttached offices have been classified as 

Group *B* (thoi^^ non-gassettejd) and hence discontinuing

f

Selection Grade to Group € by 4th Say commission is not 

applica.ble to UPSC Steaabgraphers of Selection"

Grade's^oiild have, therefore; been cohtinui^^^ '

(33) “Hiat in  view of above, UPSC Stenographers of RDSO deserve

at least upgradation/restructuring csa par with that of 

Assistants as these Stenographers are a l ^  working in the 

same grade as that of A S ^s ’tants'iVe, 1400-2800 having 

been directly recruited on All India cont)etltion,

(34) lhat besides the above, the Gsversiment of India, D^artment 

of Personnel & Tra,ining, New ibelhi vide its 0,M.No, 

35034/3;^7«Bstt(D) dated 1st Iferch 1988 has also recomaended 

introduction of higher level pc^ts in the scale of Rs,2000«3200/- 

for the Stenographers worldng in non-secretariat Carganisations 

of the Government of India, a copy of whitfi is enclosed
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herewith as A^miQ«ire-S to tJiis application*

(35) Ihat a peru®.! of the above Q,M. contained in j^nnexure-O 

it ^ould be seen that the Be|)artment of Personnel &

Training has in a very cl®ir terras recoBimended that in 

order to en^re that there is uniformity in all tJio 

Departments in framing recruitment rules for the new. level 

of posts, the following guidelines in regard to designation, 

classification and method of recruitment etc, are issued:

<i) Designation - Senior P*A,

(i i )  Classification - General Central Services

X ...*  (Gazetted).
(iii) Method of recruitment:

ilien the higher level posts are created in the s<a.le

of Bs«2000*>3200/> as per the notification mentioned

above, the position in regard to the set up of

V  Stenographers in  an organisation may fall into either

of the two categories mentioned below:

(a^ )̂ Ihe grade immediately below the post in 13ie scale 

of fe*2000-3300) would be the one in the scale of

P

fo,1640-2900(pre-revised Rs*5d0-900) as there diall 

be some posts in tJiat organisation below S,A, G*level 

for which Stenographers in the scale of Rs,1640*2900
♦

are still to be attached*

(b) Other cases \shere there are no posts )tof Stenographers 

left in the scale of Rs,1640-2900 after upgradation 

£>r otherwise and the next lower grade posts of 

. Stemgraphers available are only in tJae scale of 

8s. 1400-2300 (pre-revised £5*425-700)*

(36) That from I3ie facts and the circumstances stated above.

•J-
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;

it is very much cleai* that the case of the petitioners 

has been grossly discriminated wi-Ui tiiose equally placed 

and the petitioners deserve to get upgradation4)ro}notion 

as that of Assistants*

7, Relief(s) sou^t:-

In view of the facts mentioned in paragraph 6 above, the applicant 

prays for the followiiig reliefs:*

(i )  to direct the opposite parties to create Selection Grade

of 85,2000-3200/- for the UPSC Stenographers Grade II

of RDSO in the scale of Rs, 1400-2600/- with effect from

1, 4, 1984;

(i i )  to direct the opposite parties to restructure/Upgrade

the posts of UPSC Stenographers of Grade II of RiJSO at 

least as had been done in the case of AssistantsCso that 

UfSC Stenographers of RDSO may get at least one promotion

since they remain for 17 to 23 years in the initial

-recruitment grade, the relief being given restfo^ectively 

as m s done in the Ea.ilways/RDSO i .e . with effect from

1.4,1984;

(i i i )  the opposite parties nay also be given any other direction 

or order as this Hon*ble Tribunal deems fit and pr(?)er 

. in the circumstances of the case, on the follovdng amongst 

other grounds:-

I) Because Selection Gte.de granted to Stenographers 

Grade II earlier cannot be discontinued,

II) Because the case of the UPSC Grade I I  Stenographers 

of R I ^  cannot be discriminated with those equally 

place in utter violation of Articles 14 and 16 of tiie 

Constituion of India,

-  12 -



-  ■■ *♦'•,0,i ■ ‘

* •

(tll) Because the UPSC Stenogiaphers Grade II vrarldng in
%

RDSO Cannot be given discrindnatory treatment as 

only this class has been left out and has not been 

given benefit of restructuring/ipgra<te.tion*

(IV) Because recommendation of iay Comnissions cannot be 

ignored without sound reasoning,

(V) Because the UPsC Stenographers (Sude II of RBSO cannot 

be allowed to remain in the same recruitment grade for 

more, than 15 years,

8 , Interim ordersi if  prayed fors

Pending final decision on the application, the 

applicant seeks issue of the following interim ordert-

y  . - NIL -

9* Details of remedies esdiuasgedJ

The applicant declares that he has availed of all the 

remedies available to him under the relevant serkce rales etc,

Ihe representations preferred to the opposite parties are of 

10. 12. 1986, 14. 3, 1987, 4.4,1987, 30,10,1987 etc. remained 

unr<eplied so far,

10, ^tter  not pendix^ with any other court etc,

1!he applicant further declares that 13ie matter regarding 

v h i^  this application has been made is not pending before any 

 ̂ court of law or any other authority or any oliier Bench of the

Tribunal,

-  13 -
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11, torticulars of Efernk Draft/Postal Order in reject of 
the Application Itee:

1, l̂ tme of the Bank on ^ ic h  » 

drawn

2, Demand Draft No.

or

Number of Indian Postal 

orders

3, Name of the Issuing post 

office

A

4, Date of issue of postal 

orderC s)

I

5, Office at \shich payable

V

12* Details of Index: '

An index in duplicate containing the details of the dooiraents 

to be relief upon is enclosed, *

13, List of enclosures.

In verification:

• >

r~

I , N,K,Iyer(lfeine of the applicant President), son of

about ^ y^rs , working as Hon,President 

of RDSO Karraachari San^, resident of B/3 RaJajipuram, Lucknow, do 

hereby verify that the contents from 1 to 13 are true to my personal 

knowledge and belief and that I have not suppressed any material 

facts.

Place: Lucknow 

Date: June,1988,

C '
Signature of the ^ipplicant

To
Ihe Registrar

Central Administrative Tribunal

Lucknow '^rcle

Lucknow
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IN IHS CENTAL AmiINISTRA.TIVS TRIBUNAL 

Additional Bendh at Allahabad 

Lucknow arcle, Lucknow

Applies.ticn ffo. of 1968

y

R,I), $, 0, Kara.machari S in ^  

V/s.

Union of India and anr.

•• Petitioner

Ci)p, Arties•#

anhexure~i

S tatement showing particulars of Asstts. for prorootlon 

as Tedinical Assttsa

I%.me ])ate of nite of promotion 
appt,as as Tech.Asstt
Asstt, in the s<».le of

Es,700-600 revised 
to 2000-3200 

----- w .e.f. 1.3.1986

Time taken for 
pi'omotion

Sh T,K,Chattopadhyay 5.3,73 18,6.85 

i SPO 233 of 85

Sh M.L,£&lhotra 

SH J,K.Sla^

Sh S,K,Bose 

Sh {^ridhar 

Sh Adayab Singh

Sh RI,L,aihl

Sh S,N,Dutta 

Sh 8.L.Hjarma 

Sh A*A.Kl».ix

3,2,69

20.9.69

19.11.69

13.11.69

“do*"

-do-

-do-

«do-

12,2,71 18,6,85

SPO 236 of 85

2,6,71

20.8.73

21.8.73 

14.7,75

6,9,85
SPO 358 of 85 

-dc»

-do-

-do-

12 yrs 3 mths

16 yrs 3 mths 

IS yrs 9 mths 

15 yrs 7 mths 

15 yrs 7 mths 

14 yrs 4 mths

14 yrs 3 mths

12 yrs 1 month 

12 yrs 1 mtb 

10 yrs 2 mths

Conclusion - Shri A,A,Kban Asstt, on 1417,75 and Technical Asstt, 

on 6,9,85 = got promotion withih 10 yrs 2 mths,

Shri MtL.Malhotra Asstt. on 3,2,69 and Technical  ̂

Asst, on 18,6,85 = 16 yrs 4 mths.

TRUE COPY

'JC. Srlvasi''tf9
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IN THE CBNTML ADMINlSTI^TiVl TRIBUNAL

* Additiona.1 Ben* at Allahabad

Lucknow Circle, Lucknow

I R,1).S ,0, Earmachari ® in^ Petitioner

i y/s

; Union of India & anr. • • Ĉ p.Bt-rties

ANNEXURB-2

Statement shovdng the particulars os Ifenographers Gr.IX 

>siao have m t been given prorcotion/jpgradation even 

after con|)letion of 17 to 19 years of service

/

SI.
■I

' i 1

No, N a m e 

2

Dt of appt, 
as Steno 

^ d e  II 

3

Ibtal service 
on 18,6.85 

as Steno gr.II 

4

1

)
S /Siri

■
Yrs - Biths

• 1 K.A. yelaya.dhan 6.9,65 18 •  9

* 2 G.K. îfe.dhm ! 6,e,65 19 .  9

i 3
II

T.P^Rfoorli ' 1.1,66 19 .  6

5 4
;1

R.Jagdeesan 17,10.36 1 8 - 8

:  5
1

G, L« Sia tta ciha rJ ee 1.10,66 18 .  8

i 0 J.N.Sen 1, 16,66 18 .  8

7
4

S.S.Battan 17.10,66 18 .  8

8 K,R,Upadhyay 11,10,66 18 - 8

; 9 . V ,  S. Jose 14.10.66 1 8 - 8

IG. N.P.Gosaih 15,10,66 1 8 - 8

11. B.K. ^ a m n 10,2,67 1 8 - 4 .

l i Mohd, Muse Sahib . 17,11,67 1 7 - 7

13. R.S.TaneJa 17,1,67 18 - 5

14. B,E,SharBa 26,10,67 1 7 - 7

15. E,M.mihotra. 4.11,67 1 7 - 7

16. I .K.Bbat 3,11,67 17 *  7

17. K.BI«L,Bharna 9,il.67 1 7 - 7

\
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18. ^^I^gtiavan 

19* Y.I>.Ghug

20, G,mdhakrl^na.n

21, R,C.Jettira

22, Tej Pal Singji

23, Jarna.il Singh

24, Smt S,.Tose

25, S.K.ArGra

26, S.K.Saha

27, J,M,Bowlekar

28, M,I.,Srlvastava.

29, G,N.ffellya

30, V,E.DudeJa

31, C,R,Gopalkris!hnana

32, M,Ve*.puri

33, Covind Ram

34, Avina,sh 0\ander

35, C,I.Velayadhan I&ir

36, S.S.Miichken

37, Samri JAl

38, S*P.Kalhotra

39, A, V.AdiShankar

40, Sarabjeet SLn^

41, M.S,cbauhan

42, Ms:M«idaaB S,F>.Jain

43, Avtar Singh

44, i^P.Prabhakar

45, Harchaian S in ^

46, B.D.Sharnia

16.10.67

13.11.67

4.11.67

6.11.67

3.12.67

6.6.67

6.11.67

27.7.67

3.7.67

13.9.68

5.10.68

5.10.68

11.8.67 

17.3^,68

14.11.68

12.11.68

22.4.69 ‘ 

6 ,2 .70 *

10.9.69

18.11.69

9.9.69

6.12.69

29.4.70 

13, 69

26. 69

17.1.70

27.12.69

27.12.69

24.12.69

1 7 - 7

17 - 7 

1 7 - 7

X9C - 8  Dq>utatiott

1 7 - 5

1 8 - 0  Deputation 

1 7 - 7

17 - 11 

1 7 - 1 1

16 - 9 

16 - 8 ,

16 - 8 ’

17 - 10 Deputation

16 - 7

1 6 - 8

1 6 - 8

1 6 - 2  Deputation

1 5 - 4

15 - 9

15 - 7 D^utation 

1 5 - 9  D^utation 

1 5 - 6

1 5 - 2

16-0 

1 6 - 0  

15-5 

1 5 - 6

1 5 - 6

1 6 - 6  Deputation

17 -  7
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47, N,Krij*mniurthy 18,3.0,69 1 5 - 8

48# Desh R̂  j Sha rraa 4.12,69 1 5 - 6

46, CvR,Bh.ugra 5.1,71 1 4 - 3

50. R,K,Oapta 5,2,71 1 4 - 4

51, K,B,Oupta 24,1,71 1 4 - 4

52, Eaj l^rain iflianna 29,7,71 13 - 11

53, T,R,a>vindraJ 3,11,71 13 - 71

TRUE COPY
A T T E S T E D
^<^\UGri Vb5W-

\  O i, Srlvasiava 
Adv c te

,r

A
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IK aHS CIIirm.L AOMINISimTIVS TSIHJmL 

Additional Bench at'Allahabad 

iMcknow Circle, Lucknow

Applinication No.

R*D.S.O, KaKARlCHARI gj\N(H 

V/s.

Union of India & anr.

of 1988

Petitioner

ANNEXURS-g

Government of India 

Ministry of feilmys 

<milva.y Board

Q)p,fia.rties

■ 4 ;

No, 1RB-I/B4/46/10

The Director General
S.D,S,0.
iMdknow

New Delhi dt. 16,5,85

aibi Uptradation of Ministerial staff of RDSO on

acccunt of acute stagnation/cadre restructuring.

Ref: Your letter No.l/SS/JPG dt 17,8,1084 and 19,9,1984

/

sanction of the Ministry of Uailvays is hereby coranjunicated 

! to the upgradation of the following posts in RDSO for a period of one year 

from the date of operation:-
ft

1) 10 pots of Assistants in the scale of Es,425-800(RS) to 

: Section Officers in sca.le of te,650-1200(RS),

i i )  7 pots of Assistants in the scale of fe,425-800(RS) to Itechnical 

t Assistants in scale of Rs, 7OO-0OO(RS)

This issues with the concurrence of the finance Directorate
i;I . ■ ■;
of the Ministry of Railways, •*

SdA
(R,R.Kohli)

Deputy Secretary (i*).
Copy to:

1, Hie Jt.Eirector, Flmnce, RDSO, LKO

2, The Director of A«dit, Northern Rly, New Delhi ’

3, K l )  I bwnch. Railway Board,

“■ TRUE COPY
ATTESTED

!P , X ,  Snmlnvth

Adv C ts
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EN THB CSNTR/^L ArsaMSTRfVnVB TRIRJI^y;, 

 ̂Additioml Bendi at Allahabad

Eucknow Circle, Xucknov^

^pln .N o . ... of 1988

' S*9,S,€), Skrmcharl Saiigh *,
i 1

Union of India & anr, „

Petitioner

Q>p, Bar ties

ANNSKURS-4

V, c, V, Chamlu 
Mrector General

31,12,86/1.1,87
» :0 . No,A/SS/tJPG/r0ch

a

Bear ighrl <2iatterjee,
i

j sub: Cadre revieVrestructuring of Stenographers Grade II,

Kef; Board’ s letter No,I»C.III/86/UPG/5 dt. 5,12*86.
I)

Board had i^ued  cadre restrucutring/Upgrac&tion orders in 

p e  last 2 years for various categories in RdsO and has been «oll received 

by the staff, ait the category of Stenographers Grade II is 8>ne \iMch

Has been left out of the purviews of sudi restructuring, a  proposal was

sent to -Oie Board - ; _
i; • • • '

a) for grant of selection grade in scale Rs*650-e60/RS; or

b) to create 46 guperanuerary posts in grade fe, 700-900/RS pcrsoml

1 ■ •

to tile incumbents, * -

2* Board vide their letter under'reference have not agreed with 

the prq)osal -

a) in view of the Government’ s decision to disctonime the selection 

! grade;
I ■ ■ ,

) b) that supernumerary posts cannot be created for purposes of 

stagiation; and

ij

: c) that the abnormal stagnation mtgjit be occuring on account of

the fact that some Stenographers must have started their 

career as LDCs in scale & , 260-400/-,
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3. In rei^ect of (a) above, I wcwld like to bring to ycwr

notice that the 4th Pay Commission, apart from discontinuing

' "i
the selection grade, had also ma,de the following recomnendations 

vMch are relevant in this case, I quote the relevant paras -

a) Para 23.3

Every enployee should be able to get at least one promotion 

i after 15 years of service,

b)

There should be cadre review after a prescribed period 

with a view to identifying the grades/{)Osts which could be 

upgraded taking into account their duties and rei^onsibilites 

aiid consistent with the need to promote efficiency in admlnis- 

ti^tion.

After all no government enployee thinks of retiring from the 

post from ^ich  he starts promotion is therefore really 

a conc^t in the structuring of pay scales*

4, prom para 3 above, ycti appreciate it flows that some cadre review/ 

restructuring ig called for in this case. In this context I draw your 

attention to Board’ s letter N>,lRBI/«4/46/19 dated 18,5.85 vide which 7 p 

pots of Jissistants (Scale &,425-800/RS) have been upgraded as Technical 

Assistants(sca.le Es,700-SCXD/as) and this ratiomle and Justification 

holds good in the case of Stenographers Grade II also,

5 , In reject of (b) of para 3, the siggestion was n®.de as an 

alternative to the first suggestion. If creation of supernumerary 

posts is not possible, cadre restructuring can be restorted to as 

su^ested in para. 4 above.
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a -

6* Xhe R&P Kiles for the post of Stenographers Gzade II

upto 1972 provided for 100% through UPSC some 20 years back are

Btlll contimlng In their grade of recraitment. and are likely

to retire In the same grade. It Is in this context I feel the

ŝ4lole case has to be examined from an entirely different angle

In the Board's.offlee. rale point therefore calls for re-eamlBatlon

as the conclustoM arrived at In para 2 of Board's letter are 

erroneous,

7 . in vim  of ttie position ejplalned above, I request you to 

please re^airtne the shole oase tor cadre revle»Aeetructuring

Of Stenographers Qnde II on the same lines as that of assistants

to Technical Assistants.

8 . ihe informtlon asked by the. Board Isa ttached in the Annexure,

-  3 -

W 1th best wishes,

DAt 1 annexure

Shrl G.Chatterjee

Sxeoitlve DlrectorCfey Conttalssion)

Railway Board

New Delhi

Yours sincerely, 

(V.C.V.Chenulu)

TRUE COPY

fp , Oi, Srivashv* 
Adv CHtc

V '
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IN 1HB central ADMirasrmTIVB TRIHniAL, ADDITIOmL BENCH AT LUC!â Gf?̂  

W  Qjftow Circle, IA»cknow 

Application No, of 1988

R.U.S.O, Karma Chari San^ ••

V/s.

Union of India * anr. „

Petitioner

C^p, Parties

ANNSmJRE-5

Letter *o,PCIII/B4/tJPGA6 2ated 2,2,85 

Sub: Cadre Heviev! and Hestructuring of Stenographers on 

Indian Railways

I

The restructuring of the Stenogmphers has been under

consideration of the Ministry for sometime. The Jfinistry of 

Railways have decided •with the approval of the President that to 

restructure the Gidre of Stenographers on the Zonal railway. 

Production Unit as detailed in the Annexure enclosed,

2, Staff selected and posted agairist the upgractê ded posts 

as a result of restrucaturlng will have their pay fixed under 

aules 2015-B(FR 22C)«EII w ,e,f. 1,1,1984,

3, It has also been decided that 23(twenty three) posts of 

typists in scale te,260-400 diould be surrendered on the goml 

Railway and Production units as indicated in the annesoire,

4 , The existing dassification of the posts covered by 

these restructuring orders as ‘Selection* and * Noni-selection* 

as the ca se m y  be, r eote-ins unchanged. However, for the purpose 

of iHplementation of these orders if an individual Railway 

servant become due for promotion to only one grade above the 

gxade of the post held by him at present, on a regular

lasle, and such higher grade post is classified as a (Selection*



A

post, tbe existing selection procedure will stand modified 

in ^ch  a case to theextent that the selection wllibe based 

«Sly on scrutiny of service records without holding any written 

and/or viva-voce test. Under this procedurethe categorisation 

'outstanding* ^ 1 1  not exist,

5. Incase, however, aa a result of these restrucskiring 

orders, an individual rs-ilvifay serv3-nt becomes due for pranotion 

to a grade more than one grade above that'of the post held by

procedure of ̂ election as aforesaid will be applicable only to the

y -

first batch promotion{if that post happens to be a •Selection* 

post) i&e second and subsequent promotions, if  any will be lM,sed 

only on the norml rules relating to filU ng  in of 'Selection* 

of *i'fon*calaction* posts (as the case may be),

6, Vacancies existing on 1.1.1984 and those arising on that 

date from this cadre restructuring diould be filled in the 

following sequences

i

UxBxxsk from panels approved on or before 31.1.1985 and 

current on that date; and

11) bo.lance in the manner indicated in paras 4 & 5 above,

7, llie existing'rule and orders in regard to reservation

for SC/ST will continue to apply while filling up additioml ' 

vacancies in the higher grades arising as a result of restructuring,

8# Tiiiie non-functloml selection grade posts, if  any, c reated

in the categories covered by these orders should be adjusted 

against the upgraded posts, ^ny holders of N6n-functional selection 

grades not so adjusted will continue to retain sudi grades as 

persona.l to them till the next review, Details of such cases should 

be reported to the Board by 31,7,1985,

-  2 -



9, In all the <»,tegories covered by tiiis letter even though more p.osts 

in higher scales of pg jr have been introduced as a result of restruoitirng, 

the basic function duties and resgjonsibilities attached to these posts at
i • V.

present M U  continue, to which m y be added such other duties and re^onsibilities 

fts considered apprqjriate*

• , 3 ->

;

Railway No,of posts 

in scale Es,550- 

900 to be 

upgraded to 
ti5«650-9Q0

Annexure

No. of poets No, of posts
in scale Es,425- of typistsfto

700 to be upgraded be surren>

Rs *550-750 dered

Remarks

Central
1)

5 35 3

Eastern 5 42 3

Northern 6 35 3

N;j3,3ly 3
< - 25 2

N.S,SV 3 15 1

Southern 5 ; 35 3

S,;C,Hly
•f

5 21 2

S.S.Rly 5 42 3

Western
i

5 28 3

cm 1 7 -

BLW
h

1 3 •

ICP 1 ■mm

a) Uie distribution of

posts in Hs.650-960

should be earmarked 
by the G,Ms for 

inj)ortant principal 

Heads of Beptts,/ ^  

DBMS When 13a e work 

load on the Steno- 

g3*aphers is consider­

ed to be heavier,

b) ihe distribution of 

posts in scale

Rs*550-750 should be 

done by the C&Is to be 

attached to ii^ortant 

Jr.Admn grs.de posts 

in HQs and divisions 

of the zonal lailisays

& Production Units,

TRUE COPY 
ATIESTED

îvasl' va 
Adv. cate
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IN IHB CENTBALAEMINISTa\TIVS THIBUHO, 

. ASDITIONi^L BENffl AT iU.Lft»ABA® 

Lucknow Circle,Lucknow

S ,D ,S ,0 , Karamclurl San^ 

V/s

Uniola of India & a nr. ■ f*. 
••

Petitioner

Q>p .Parties

ANNEKURS-8~

>

Copy of Govt of India, Dept.of Bar, & Trg, 0iM,No,35034/
'  T '•

3>®7-j6{stt.(D), ^ted  the 1st *IvSa.rdi 1988

Stenographers in Non-Secretariat Organisations of the Governmant
of India

introduction of h i^e r  level posts in the scale of Es•2,000-3,200/*

*Bie undersigned is directed to say thatin accordance with the Mnistry
I

of finance (Department of Sjspenditure), Notification No,F, 15(1 )-10 ^ 6 , 

dated the 13th Septeanber 1986, stendgKiphers attached to the officers of 

Senior Adndnistrative Grade or equivalent posts i»ill be in the scale 

of Es,2,000i^0-2, 300-EB-75-3,a00 and these posts are to be created by 

Upgrading the required number of posts of SteiK>graphers from the lower 

grades,

2, In order to ensure that there is uniformity in all the Departments, 

inflramii:^ recruitment rules for the new level of posts, following guidelines 

in  regard to desigmtion classification and method of recruitment etc, are 

issuedt-

(i) Designa.tion - Senior P.A,

(i i )  classification- General Central Services Or, *B)(Ga.zetted)

Ciii) Method of recruitmentt

Ihen the higher level posts are created in the scale of te*2,000-3,200 

as per the notification mentioned above, the position in regard to the set



i

 ̂ up of stenographers in an organisation may fall into either of the

two categories mentioned below-

II ■ "
c

(a) grrade immediately below the post in the scale of Ss*2,00-3,200 

‘ would be the one in the scale of Rs.l,640-2,900(pre-revised te.500-

there could be some posts in that organisation below 

‘ S, A .a  level for which stenographers in the scale of &,1,640-2,900

' are still to be attached,

II

\  Other cases vtoere there are.no posts of Stenographer left in the

{ \
: scale of Rs.l,640-2,900 (pre-revised Rs.500-900) as there could be

I some posts in that organisation below S.A.G, level for whidi

: Stenographers in the scale of Rs,, 1,640-2,900 are still to be
II

* attached*
i

' i

j (b) Other cases where there are m  posts of stenographer left in the

/ I scale of Es*, 1,640-2,900 after upgra<fe.tion or otherwise and the next

I lower grade posts of Stenographers available are only in the scale

I of 85.1,400-2,300 (pre-revised Rs. 425-700).
li

I 3, As regards the immediate vacancies becoming available in the grade

I of p.A. as a result of upgradation of posts as per the notification,

‘ dated 13.9,1986, these will be filled by promotion on the basis of
i ' ■
) non-selection from amongst the officers possessing 2 years regular service
\

in the grade of Stenographers, Or,I failing which with combined re^lar
I

i service of 7 years in the gradde Stenographers, Or.I and Stenographers Gr.II 
i ' ^
! and failing which both 7 years regular service in the post of Stenographer

i Gr.II, Wiere the D.P.C. does not find eligible officers fit for promotion,

the (M.S© will be got assessed periodically till such time the officer

is found fit for holding the post in higher grade viz, Rs,2,000-3,000.

) ' ■
Till then, he willcontinua to draw pay in the pay scale of Rs.1640-2900 

or Rs, 1400-2300 as the case may be. In all caSes, promotion will bo

-  2 -
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■» 3

effective from the date of a P .C , or the date of taldng over the 

charge of the hl| l̂ier post, whichever is later.

4» The remaining vacancies, if  any, shall be filled by transfer 

on d^utation from the folloving fields:- *

>

■X,-

Stenographers of the Central Oovernraent-

(i) Holding analogous posts on regular basis; 

or

(i i )  vlth 2 years regular service in the scale of Rs.l,640-2,900 

or equivalent; or 

(iil ) Vifith 7 years regular service in the scale of 400-2,300/- 

or equivalent,

5, Ministry of Hnance, etc, are requested to frame recruitment 

rules for the new level of Sr,P,A, on the above lines and also to 

hold B.P.Cs, for effecting promotions of eligible officers as 

early as po^ible, Ihe grade of Sr, P.A. being Gr, *B* post, it 

will be necessary to obtain the concurrence of the U.P.S*C.for 

notifyir^ the recruitment rules for that post*

TRUE COPY

9^ 1
Srivasieva

Advocate
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i r  THE CENTRAL ADFiliflSTRATIVE TRIBUNAL

Additional Bench at Allahabdd

• ■ ‘ ' t: - ■  ̂ *=■ ■
Circuit Lucknow. Original Appeal No.51 of 1988(L)

R.D.S-0. Karmachari Sangh . . .  Petitioner

Ys ^

Union of India . . ,  0pp. Parties.

Supplementary Affidavit on behalf of Petitlon-er.

I ,  N.K* Iyer, S/o of Sri K. Natarajan, aged about 64,

Honorary President of RDSO Karmachari Sangh, resident of B/3 

Rajajipuram, do hereby solemnly affirm and state as under:

That the deponent is the President of RDSO Karmachari 

Sangh, the petitioner in the above noted Case and is therefore 

fully acquainted with the facts' of the case deposed to herein 

as under:

That the case of Stenographers Grade II working in BDSO 

has been continuously raised from every level possible and there­

fore on 1 4 .5 .8 7 , 4*4‘87, 30.10.87, 22.2.88 and 8 .4.88 representations 

were made to the authorities as would appear from the copies of the 

representations filed herewith.

^  That on 3«10.87 the Ministry of Personnel and Public 

(grievances and Pension of the Government of India referred the 

matter to the Ministry of Railways and have asked them to dispose

of the representation of RDSO Stenographers.

Two copies of the representations and the reply sent

by the authorities are ajanexed as Annexures

That the aforesaid representations and reply sent by the

authorities could clearly show that thê  matter has not been finally

,decided by the opposite parties and it is still under consideration

but the authorities have already taken a long time and there is no

likelihood of the case being disposed of by them at an early date.•

Hence the application to this Honorable Tribunal was filed.

Ends: Annexures

(N.K.Iyer)
Hon. President Karmachari Sangh 

(Petitioner)

r

r
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IH KIE CENTML ADMNISTRAO-'IYfi TEIBUEAL 

Additional Bench at Allahabad

Circle Lucknow. Original Appeal Ho.51 of 1

' R.D«S«0. Karmachari Sangh . . .  Petitioner.

Y b -

'Union of India. • • •  Opp* Pa^^ties#

ASNEXURE
Hemorandum submitted by EDSO Stenographers at the time of 
CBB's visit to KDSO on 14‘3«1987*

Re; Restructure of Grade II Stenographers cade in RDSO.

Hef: DG’ s latest D.O letter No. A/ES/UPG/Tech dt. 31 *1 2.66/1 *1 *87

V?e are extremely grateful t© DG/HDSO for evincing personal 

interest in restructuring of Stenographers Gr.II cadre by writing 

D.O. letters and subsequently following it up by discussions. We 

Y  request DG to kindly discuss this with Chairman Railway Board during 

his visit, so that restructuring may be done without any further delay.

2. About 49 Gr.II Stenographers recraited in Grade 425-800/RS

would be retiring in the same grade of initial recruitment if nothing 

is done to them urgently. Such an unprecedented situation is unheard 

©f in the amals of Sailway's history. Whereas in Board's office 

where initial recruitment in 425-800/RS is made thro* UPSG as in RDSO,'' 

Because of Board's sheer size and hugeness, stenographers get some

chance of promotion. In Railways, grade 425-700/RS is a promotional 

grade and not recruitment grade. lai RDSO stenos recruited in initial 

grade ®f Rs.425-800/RS thro' UPSG have no chances of promotion at all 

and to aggravate the situation, the selection grade posts given in '78 

have been taken away by the 4th Pay Commission's recommendation. Hence

ail the stenos around 49 recruited in 425”800/RS with service ranging 

from 18 to 22 years would retire unless something is done to them 

urgently.

5 . Hence DG's proposal contained in the above letter to grant

RS.7OO-9OO/RS(2000-3200 RSRP) to them on the same analogy as was given 

to Technical Assistants may be agreed to»

4 ', In case it is not possible, DG is requested to persuade CRB/

Board to refer the matter to Department of Personnel. It is learnt 

that on a similar occasion earlier, the Section officers recruited thr 

UPSC who were stagnating in the grade with 15 yrs and more, were pro­

moted ts under Secretaries, the promotion being personal to them.

T l ^ U E  analogy holds good in our case also.

(R.Jagadeesari)

, (I.K.Iyfr)* Hon.Secy.
Hpn. president,- Karmachari Sangh.
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II  TI-IE OMIEAL ADMINISTMSIVB THIBOTAL -̂ -

Additional Bench at Allahabad 

Circuit lucknow. Original Appeal I^o.51 of 1988 (L)

EDSO Karmachari Satigh . . .  Petitioner.

Vs

ISiion of India . . .  Opp, Parties

iH fa o jiE  S A ' 2 ^

ICEMOEAIDmi SUBMI'flED BY ifflSO STSfOGEAPHEHS® HOI«BLE 
I  MINISTEH OP S2ATE POE EAOTAYS DURIIG HIS VISIT TO
; EDSO ON 04.04,1987.>1 ----- ’

I

BEG: EESIDEUCTimiNG OP UPSG EECEuI2)ED STENOGEAPHEES 
i GEADE II OADEi) IF EDSO,

About 49 UPSG recruited Stenographgrs appointed in the 
iiiitial grade gf Es,425-800/ES have put in 17 to 22 years of 
service in the same grade of initial recruitment and did not 
get even a single promotion. ?/hat is worse, they are all likely 
to retire in the same grade Vî hich will be 'most tragic' and 
'unheard' of in the annals of Eaifeay's history, if northing is 
done to them urgently. Extensive restructuring has been done 
in the Eailway Board/Zonal railways and in EDSO prior to 4th 
Pay Gommission's recommendations. But EDSO Stenographers Gr.II 
cadre is the only 'organised cadre' which has been left out from 
such restructuring, _ *

2.' In this connection, DG/EDSO’s latest D.O.letter 
A/:ES/UBx/0?ech. dated 31«12.86/1,1 ,87(copy enclosed) is the 
culmination of long correspondence vdth the Eailway Board 
wherein he hasrequested Board to issue restructuring for 
Stenos Gr.II on the same pattern as was done from Assistants 
toi Technical Assistants.

The 4th Pay Gommission's recommendation for abolition 
of; selection grade (which is a negative recommendation) has been 
implemented. She following 'positive' recommendations of 4th 
Pay Commission are NOS implemented:

) *1 Para 25.3
Every employee should be able to get at least one

I promotion after 15 years of service.

' .2 Para 23.10
j There should be cadre reviews after a prescribed
■ period with a view to identifying the grades/
I  posts which could be upgraded taking into account
■ their duties and responsibilities consistent with
i the need to promote efficiency in administration,

i .3 Para 7«61
* After all no government employee thinks of re~
; tiring from the post from which he starts xx xx

Promotion is therefore, really a concept in the 
structuring of pay scales.

ATTESTED

C O P Y  

' ^ i J E S l E D

. . .2

ftvaslr\̂ :d 

Ad Vs-cate
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A
IK THE CENTRAI ADMIIISTRATITE TEIBUML 

Additional Bench at Allahabaa 

Circuit Lucknow. Original Appeal No.51 of 1988 (L)

RDSO Karmachari Sangh 

Vs

Union of India
• • •

Petitioner,

Opp. Parties,

AIl'ffiXURE S A  ( M d
—B*—

- 2-

i ; . ....
.1

.2

.3

5:.

T̂ etween Railway Board and 
f  . 24th/27th October 86, it was
decided that one more meeting of the cadr^ 
restiuotuiing oommlttee should te oonvened 

items position of all pending

In the Accounts Department and in Glass I 
services, selection grade is being retained 
as a functional grade.

in a similar case earlier when UPSC directly 
recruited Section Officers were stuck up in 
the initial grade with service 15 to 20 years, 
in the Ministries, promotion personal to them 
vms given. This analogy is applicable in 
the case of UPSC recruited EDSO Stenographers.

We therefore, request the Hon'ble Minister for 
Railways to immediately order for restructuring of HDSO 
Grade II  Stenos as a one-time solution, as recommended by 
the Director General (Portions side lined paras 6 and 7) 
vide letter cited above.

1

■ Thanking you.

■: One

Sd/- 
(E. Jagadeesan) 

Hon. Secy

ATTEST

(N.K.Is^er)
Hon.President, larmachari Sangh, TRUE COPY 

A T T ^ I E D

Ji, SrivesUv6 

Adv.catd



I I  THE ipMHISTHATIVE THIBUNAi

Additional Bench at Allahabad 

Circuit Luclcnow, Original Appeal No, 51 of . 1988 (I)

BDSO Kkniiachari Sangh

Ys

Unior of India

AMEXUEB

Petitioner

Opp, Parties

P.No, 26186/3/D0R/PG-87 
Ministry of Personnel., Public Grievance & Pensions 

(Department of Administrative Heforms & Public Grievances)

Sardar Paten Bhavan,
Sansad Marg,
New Delhi-110001.

Bateds 05/10/8?

To

Shri H^Jagadeesan, Hon. Secy.,
B.DaiSoOo Stenographers* Assn., 
B»180/2, HDSO Colony,
Lucknows; ,

j SubjecJt;: Two promotions to Govt, employees during their

I service - fiepresentation regarding*,

i - S ir ,I) ' '
1-

! , acknowledge tbe receipt of your
aatea 03/09/87, on the subject note atove,

1 and to inform that

' Min, of Hailways (Hailwav Board)
! Rail Bhavanj
1 New Delhi
'1

i have been asked, to ®id you a reply in the matter,
'* correspondence, i f  necessary, may be made
1 i department quoting number & date

01 tnis letter.

TRUE COPY 
A n  ESI ED

Srivosjt̂ *̂>

lours faithfully,

Sd/- Illegible 

Por Under Secretary to the Govt, of India

Adv ( I .K .

i Hon.President, larmachari gangh,



IN THE CENTRiiL ADMINI&THjSCIVE TRIBUN ilL 

Additional Bench at Allahabad 

Circuit Lucknow. Original Appeal No. 61 of 1988 (L)

RDSO Karmachari Sangh Petitioner .

Vs

Union of India . . . .  0pp. Parties.

ANNEXURE

R.D.S.O. STENOGRAPHERS* ASSOCIilTION 
Hon. President: M. Vedapurl Office B-180/2 RDSO Colony

Secy* R. Jagadeesan Lucknow-11
Dt. 30.10.87

Shrl R.K. Jain,
Chiarman,
Railway Board,
Rail Bhavan,
New Delhi

f,

 ̂ Respected Sir,

Sub: Upgradation/Restructuring of UPSC recruited Grade II 
Stenos of RDSO.

Ref: 1 ) DG/HdsO's D.O. letter A/Es/UPG/Tech. dated 
31.12/1.1.1987 to EDPC/Rly. Board.

2 ) Ministry of Home Affairs letter No. P26186/3 
DOR/PS/87 dated 3.10,87 addressed to this 
Association' and copied to Rly. Board.

3) Class Three Staff Association/RDSO Meeting 
in Board*s Office on 13.7.87 and their letter 
CTSA/Genl. 87 to MS/Rly. Board.

Your kind and benign attention is invited to the above 
r? CTSA»s meeting in Board's office on
13.7.87. It is learnt from CTSA that during their meeting 
on 13‘7.87, it was a clear cut agreement that the Administration 
assured that orders regarding upgradation of Gr.II Stenos would 
be issued soon. A copy of CTSA»s letter to MS is enclosed 
(ref. 3) for reedy reference.

has come to our knowledge that the case was referred to 
Departm^t of Personnel which purportedly has turned down the 
proposal. In this context we understand that the proposal sent 
to Deptt. of Personnel (DOP) got other not-too-relevent issues

UP3C recruited stenos. 
? ° recruited Stenos who are entrapped in the
initial recruitment grade with service ranging from 18 yrs. to

frustration engulfing them has gone beyond any 
submitted that DG/RDSO»s proposal 

at. 1.1.87 (ref.l - copy enclosed) precisely dealt with Gr.II
recruited thro* UPSC who remain in the Initial recruitment. 

STgde for about tw  decades and above. ThoughTthe DG*s proposd"
wss sent in Jan.87, it is now almost a year and orders for 
upgradation of Gr.II stenos are yet to be issued.

. . .  We therefore, seek your kind and benign intervention
matter so as to isolate and confine the issue only to 

UPSC recr^ted Stenos vrtio did not get even a single promotion in 
their entire career. We earnestly request that human sympathy 
aM consideration should get better of any rigid rules and regula-

benign intervention is solicited for expediting
r of upgradation of Gr.II stenos es oroDORed hv na/Rnln
' A ^lJE S lE E h  his letter cited (ref.l) above. ^   ̂ ^ ^

h Thanking you,

(P. X  A . Yoursjslthfully,

-ATTECTED



n t m  c m u t  m i m k i  -7
Additional Bench at AUahglrad /

Circuit LucknowJ Orifinal Appeal No,61 of

A, RDSO KaraMechari Sangh . . .  petitioner
Vs

tJniam #f India Opp, Parties

ahnexure

MEMORA!®UM SUBMITTED TO THE CHAIIMAN RAILWAY BOARD ON HIS 
VISIT TO RDSO ON 22,2,ft, BY STENOGRAPHERS ASSOCIATION

Bestectad Sir,

Sulij Restructuring of Stenographers.

Fourth Pay Ceimission have recegnised

Cadre reviev/upgradation as stinulus te prenete 
efficiency in adainistrstlenj

Preaotional eppertunities as Motivation te contriliute 
their hest in discharge ef dutyj

Career progression ^ould lie consistent with the 
functional needs and requireatents ef the Organisation;

PreaotioE - A real concept in the structuring ©f pgy 
f scale s*

It appears that all the aWve stipulations are not 
applicable in the case ef RDSO Stenographers* Ahout IpSC 
qualified stenographers will have to co«plete their goveraiient 
service froM \«feere they started their career* First victiji is 
Shri Parmeshwar Prasad, who retired on 2 9 , after putting in 
26 years service in the initial recruitaent grade.

Restructuring issue has heen turned dovn hy the Board 
ti«e and again on fictitious grounds. The analogy of grading 
the posts of Assistants to Technical Assistants was good enough 
as per DG/RDgo also hut it did not work  ̂ Board asked DG/lbso 
t® furnii^ this or that inforonation and vifaen the sane was given. 
Board took the plea that since the Govt, have accepted the 
reconmendations of the Fourth Pay Commission, the proposal of 
upgrading 46 posts of Stenographers to Selection cannot he 
considered. They have upgraded/restructured the Group C sciem- 

.  ̂ tific staff of Technical Wing of RDSO vide their letter dated
I*?.• • • 7 .  Moreover, on 13.7,17 in a meeting with Class III Staff 

letter az, Assocn, Board agreed to issue restructing orders soon hut the
6,12,»«) case m s sent to DOP, CTSA have also represented on this issue

of not adhering to the agreement arrived at,

> It is also Important that RDSO has heen deemed at par with
the attached offices where three pay scales are available via, 
Rs. i2ti-2«4«, Rs.l6«t-286« and Rs,14di-23t® to Stenographers. 
Here, we may point out that only two scales of Rs, 12ff-2#4d and 
Rs, 140®-26i# are availghle cutting i^ort one more promotional 
grade RDSO cannot he equated with Board as in the Board there 
are enough channel in Class I and Senior Scales available to 
Stenos,

From the above it may be inferred, sir, that it is well 
within the powers of the Board to provide some relief to this 
downtrodden cadre but idiat is required is some more logical 
consideration on this issue apart from the rigid rules. There 
seems no bar on restructuring as Pay Commission have also 
recommended upgradation after a prescribed period to identify 
grades ^ ic h  could be upgraded taking into account tkeir duties 

T R U E  responsibilities (Para 23 ,1« ).

S I  E D  pinned all our hopes on you Sir,

sd/-
„  _  , ( P .K . J s lm )
J . K .  3m '»!^t4ested :

Adv c^tc

RDSO Karamchari sangh
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m  THE CBMTRAIL ADMINISTRATIVE TRIBUNa/ 

Additional Bench at Allahabad 

Circle Lucknow. Original Appeal Mo.51 of 1988(L)

R.D.S.O* Karmachari Sangh 

Vs

Union of India.

AINEXURE

To The Director General, RDSO
Through: The Director Testing.

Petitioner

Opo. Parties.

Respected Sir,

Sub; fi-edBessal of grievances during the Hailway Week 1938.

Respectfully I would like to bring to your kind notice that 
the Gr.ll stenographers in the middle rung of the cadre, ,including 

j"' me, numbering about 46 recruited through UPSC are the abysmally 
frustrated lot in the organization and the Administration is well 
aware of this fact. Since a contented amployee would be a tool for 
optimum output, in order to increase more and more production and 
productivity in the Organization, the following points may kindly be 
considered at the highest level with a spirit of natural justice 
and compassion:

(1) It is a fact that there is not a single category in RDSO who 
has not got at least one promotion or an upgradation or selection 
grade in the entire sen/ice whereas after putting in 22 years of 
service on date, I am going to retire in another 2i years time in 
the grade in which I was initially recruited by UPSC (old 425-8̂ )'̂  ~ 
now 1400 -2600) without even getting the benefit of an upgradation 
or selection grade, not to speak of promotioni

(2) In the year 19S5-86 all other categories in HDSO including 
Assistants Gadre which is an All India Cadre like us vwre re­
structured and given the benefits to incumbents leaving aside only 
the stenographers category. Upto the time the Pay Commission's 
recommendatioas were put into effect, a few of the Gr.II stenos 
used to get Selection Grade at least when a senior person got 
promoted to the post of SPA. Now even that channel is also closed. 
Hence, u:aless the administration retrospectively grants us the

^  upgradation already granted to all other categoriesin fiDSO earlier
aiid even now, all of us in the middle rung of the cadre now 
nearing the exit gate of retirement will be retiring in the 
initially recruited grade itselfl It may be mentioned that recently 
also, restructuring was effected in R.M. Wing and a few STAs were 
upgraded to CTAs.

(5) Of course, even at the face of .this utter frustration and 
disappointment, being accustommed to the clarion call of duty, 
si smilingly I am still doing my assigned duties to the best of my
ability and to the utmost satisfaction of my superiors- This does

Ir > T,- mean that I should not be given the benefits granted to all
1-vUE C U B Sh er  categories in HDSO and I hope the administration will surely 

lad the pangs of fi€stration in my heart and take appropriate
«otion to-benefit this suffering lot.

Hope your benevolence will very kindly appreciate «ie facts 
mentioned above and move the issue at the highest level in order to 

just ice to this category and redress our grievances at the
Adve!S.^M.iest. Thanking you, ^

V Tours faithfully,
(Attested) sd/V.R.Jose.

PA to JDRM(BDU) ,RDSO,Lucknow,

I

(H.K.Iyer) ,
Hon. President,Karmachari ba,ngh.



BEFORE THE CMTRAL AJDMIHjESTRATrVE THIBUNAL

CiaCtJIT'BBiCH, LtJCKNOW ’ ' '

O.A. Nd. 51 of 1988 (L)

hdso K m m m Li smgh

Ul̂ IiON OF MDIA 0 h iJfOPHER

• •

• •

Applicant

Respondents

on belaalf of 1 o

>»

That before giving the para^wise reply, the 

Respondent is placing the entire background of the 

instant case and/or the.brief history of the case 

hereinbelo¥:«.

(a) That the RDS0 Karamehari Sangh is an 

unrecognised Union and.the President of the 

Karamchari Sangh cannot represent the cases of 

RDSO employees In the Central Muinistrative 

Ir ibunal/LucknoWi^

(b) There is already one recognised Class III
, aL- R'PSo

staff Association^to represent the grievances 

of the staff and it is competent to represent 

such Cases to the Mmlnistration for consideration?,

(c) That the instant case was not represented 

to the Director General, R*D.S.O#, Lucknow In the 

first instance by the RDSO Karamchari Sangh

and as such the Petition is liable to be dismissed 

on that score >

Dy. Director Establlshmem.v-)
R. D. S. O., Ministry of Raflwujr

AUiaba^ LUCILNOW**̂
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I

(I) Ihat the Grade II Stenographers oadre working 

in Grade RsAaS-SoO revised to Es.1lK)0.a600 was 

established since long and the Stenographers are 

being recruited based on Recruitment and Promotion 

Rules. Dpto 1-11.1978 the Grade II Stenographers 

were recruited through the U.P.S.C. Thereafter 

vide Notification No.B/H/HT/MS dated I6-II-78

(copy at itanexure R-1 ), the source* of recruitment 

Was as under:

\

a) Direct recruit- 
. ment % %

Selection lOyS

c) Promotion ko%
, by a method of 

non-selection

%  All-lidia Competitive 
^xam. to be conducted by 
the Staff Selection 
Commission*

On the basis of competitive 
examination limited to depart 
mental Stenos scale Woi33o^56o/RS 
y years* approved service 
m  ^ e  grade: to be conduc|red 
by Staff Selection Gommissionv

promotion of permanent 
Stenos s-cale Rs«330«56o/RS: 
with 5 years* approved 
service In the grade on the 
basis of seniority-cum- 
suitability,

Ko,E(R)RT/MS dt. 9-3-87 (copy at Annexure R8) 
March, 1987, another MotlficatlonAaa Issued

according to ^ c h  the E & P Rules are as underj.

a) Direct Recruitment 
through U.P.3.C. 25%

b) liimited Department 
Competitive Sxgun*

25/S

c) By promotion on the 
basis of seniority«icum** 
suitability

5o%

All the posts of Stenographers are created based on 

the yardstick prescribed by the Railway Board from 

time to tirae.̂

Uy. Director SstabHshraent, X
R. D. S. O., Ministry of Railways,

Alambagh, LUCKNOW-5



aras 1 to

Paras 6 (1 )  

and 6(2 ) ,

(e) 2h the year 1976, 16 posts of Stenographers 

in scale RsA25*̂ 800 revised to Bs *1^00^2600 xvere 

upgraded to Class II in scale Rs.65g-1G^(RS)/ 

2000-3500(RPS) to minimise the stagnation® 

Subsequently! 7 more posts were also upgraded 

in Glass II* Out of 23 posts, one post was held 

In abeyance • Further In the year 1978, 22 more 

posts of Stenographers were given

m m m & m m  selection Grade posts In Grade 
w.e.f. 1-8-76

Rs,65o-960/RSZto minimise stagnation In the

Cadreo ?ara-wise comments on the Petition are 
given as under:- <

That the contents of paras 1 to if of the 

petition call for no comments# ^

That in reply to the contents of para 5 

of the petition, it is stated that the application 

is prematured. The petitioner has not made any 

representation to the opposite parties stating 

^heir Case and on whose behalf the grievances 

are sought to be redressed*:

That in reply to the contents of para 6(1 ) 

and 6(2 ) it is stated that the petitioner is an 

unrecognised Union who cannot represent any case 

of HDSO staff*’ There is already a recognised 

RDSO Class III Staff Association \rtiich is looking 

after the interests of RDSO employees including 

the Cadre of Stenographers Grade II*

It is further stated that the petitioner 

be put to strict proof for the statements made in 

para 6(2 ) of the petition as no list of the

•  3  ^

Director Establishtnem.,
tl. D. S.' O., Ministry of RaHwitys.

Alaobagh, LUCIKINOW



.  If ^ ^

members authorising them to raise the grievances

and file the application has been annexed;

, : Para 6(3) That in reply to the contents of para 6(3)

it is stated that it is not denied that the posts 

of Stenographers Gr-II were 100^ direct recruit­

ment posts by UP3C upto 31-10-78 and not 1972 

as allegedo If  is also not denied that in

■ pursuance to IV Pay Gommission the scale of pay 

to the category of St«io Gr.II has been revised 

to Rs.1 *40G-2600(RPS) w.e^f. i-1-86„

)~"Para 6(^) That the contents of para 6(^) of the petition

are not denied®
\ ,

Para 6(5) “̂ ĥat the contents of paTa 6(5) of the petition

are not denied*;

Para 6(6) That the contents of para 6(6) of the petition

are not denied*-

Para 6 (7) That in reply to the contents of para 6(7 )
yt C, cC4cJ ^  ,

of the application,^22 posts of Stenographers

in scale Rs*^25-800 were upgraded and v/ere given

Selection Grade of Rs«650«960/RS*

Para 6(8) That in reply to the consents of para 6(8)

of the application it is stated that the so^alled 

revie\f is to be undertaken v?hen there is any 

increase in the total strength in the cadre 

of Stenographers Grade II* Since there vas 

no increase In the cadre strength of Stenographers, 

the need for such a review did not arise%»-

iJs?. OfCStOT BstabUstocnt,
R. D. 3. O., Ministry of Roihvay!,^

AlookJGhfl' ILU®!OW
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Para 6(9) That the confeents of para 6/^ are denied as

. stated. It is submitted that the strength of Steno

Gr-II remained at 110 in terms, of Railway Board's 

letter NooS(BB)I-69/BB7/l5 dated 6-6-.78 (copy 

annexed at Annexure ^  ~ ^  )but as and îtoen the staff 

either retired or transferrej^d or promoted out of 

those who had been given selection grade, the next 

in line was given the grade. The break-up of ' 

Stenograhers Gr.II promoted against the Selection 

Grade is indicated below which shows that from
f

1976 & upto 1986, 68 Stenographers, Or oil had been 

given the benefit of Selection Grade:

XeaT Noe of persons
____ ________

1976 35

1977 03

1978 01

1979 G3

1980 03

1981 09

1982 Hil

1983 N il

I98if 06

1985 0$

1986 02

TOTAI. 68

Para 6(10 ) That In reply to the contents of para 6(lo)

of the application it is stated that the Ministry 

of Railways (Railway Board) considering that RDSO

Dy. Director'fistablishmeni.
R. D. S. O., Ministry'of Rarlwayi^

Alambaeb, LUCKNOW-.I



"being a technical and Be search oriented Organisation 

there would be less stenographic work at different 

levels introduced the following yardstick vide their 

letter No.E(EB)X-69HB/7/l5 dt, 3-10-75:

Director/ - One Sr. Stenographer jto
Addle Director scale Rs.*+25-800/RS:

' Note: They have since been 
provided with Sr.PAs 
(gazetted)

Jt.Director and - To share one Sr« Steno in
his Dy.Director scale RsA25*.800

Two l^.pirectors - One Stenographer

two Asstt e « Tb share one Jr, Stenographer
Y Officers in scale Rs.330-560/fiS

Hence the strength of Stenographers in grade

Rs«^25**8gg has been fixed at 1 10  for the workirg

officers of KDSO (copy of Biy.Board’s letter dated

3^10-7S is annexed as Annexure H-3 )v 

t  ■

Para 6(1 1 ) That with regard to the contents of
- . ,<t .  . ■ •

para 6(1 1 ), the remarks given in para 6(10 ) are

reiterated, RDSO being a technical & research

oriented Organisation, the Railway Board felt

that there will be less stenographic work; as

such, the position cannot be compared with the

Railways!.

Para 6(1 2 )' That in reply to the contents of para 6(1 2 )

of the application, it is stated that the position 

as given in para‘"iil^^(history of the casej 

a*rtNpsi?er6C6-) is reiterated*

It is pertinent to mention that no cadre 

restructuring was also done in respect of

-  6 «

Dy. DfrectorTSstabUshmem.
a. D. s. O., Ministry of Ratlwu) v.

Alambagb, LUCKNOW-6



. Para 6(13 )

Para 6(16)

Ministerial posts such as Upper Division Clerks, 

Ii0w6r Division Clerks and Stenographers Grade III.

3?hat in reply to the contents of para 6(1 3 ) of 

the application, it is stated that the two different 

categories of posts such as Assistants and Stenographers 

■caftnot be compared because of the fact that the 

posts of Assistants were created based on worth of 

charge T*toereas the posts of Stenographers were 

created purely^on yardstick basis. The Recruitment / 

and Promotion Buies for both the categories are also 

different*

That the contents of paras 6(1^) and 6(1 5 ) of 

the application are not denied, tt is submitted 

that as already stated in para 6(1 3 ) above, there 

is no comparison between the two categories* However 

as already stated earlier, 23y(Stenographers Gr*U 

were upgraded as SPAs (Gazetted) in 1976 ,

That in reply to the contents of paTa 6^16^of 

the petition it is submitted that the issue, of 

order dt« l5«̂ 5-85 is not denied* It is wrong to 

say that no consideration was made in the category 

of UPSC Steno Gr#II of RDSO, 3h fact there can 

be no bifurcation in the cadre of Steno Gr«II 

on the basis of UPSC recruits or others* In the 

year 1976 the cadre of Steno Gr-ll was upgraded 

by means of order No*PClII/PS/Ely.'Bd Sectt/Pt • i p  

dt. 27^7-76 and dt. 29-9-:^'and order No.ERBI/8o^

^  dated 2G-1-81 and order No.ERB/I/8oM/59

dt. 18-7-8  ̂ \Aiereby the cadre was given 23 posts

.  7 -

t>y. Director Establishmeui,
a ; D. S. O., Ministry of Râ ^waŷ

Alambaib, LUCKNOW-3
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of SPA ixi scale Es,650~10lf0(ES) and at that time no 

upgradation was given to the cadre of Assistants*;* 

Copies of the letters are annexed at R-1+, H-5 , H-*6 

and

*

^^at in reply to the contents of para 6( 1 ^)

 ̂ \ ' and 6(18) of the petition it is submitted that the" 

allegations about the petitioner making contiraious 

representations Is incorrect* The Petitioner has

♦ not made any representation to the opposite partiesv

It is, however, not denied that a Department to 

 ̂ Deparjnaent letter dt. 31-12«*86/1-i-87 was sent by

the Birector General/HDSD to the Executive Director, 

Pay Commission/Kail Way Board, New Delhi and no copy 

was addressed to the Petitioner and as such the 

petitioner cannot tal̂ e any advantage out of this 

letter-*’

It is stated that RDSO is an Attached Office 

of the Ministry of Railways and follows the same 

pattern tn regard to scenes of pay and other 

benefits to non-gazetted Ministerial office staff 

as are applicable to Kailway Board which is similâ P 

to Central Secretariat Stenographers Service,

. Accordingly, the structure of the stenographers 

f- is similar to that obtaining in all the Ministries

of the Government of India. Proposal as contained 

in DG/RDSO*s letter dt, 31*«.12«86/1-1-87 was 

examined in consultation with Department of .

Personnel who did not agree to the same on the 

grounds that keeping In view, the stagnation in 

various services and the lack of promotion chances, 

the Fourth Pay Commission has recomrnended elongated

E5y. Dfrector BstabDshmem.
R.. D. S. O., Ministry of RaHwaya, 

Aiambagb, LUCKNOW-5-
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\

sciles of pay and grant of sta^ation incremerfes 

and that che accepiiance of the proposal would, 

therefore, have far-reaching repereussions-^
«*

' ^ara 6(19 ) ^hat in reply to the contents of para 6(19 )

^  of the application, it is submitted that what is
'  A ,

contained in paJ‘a 23*3 of the Fourth Pay Commission *s 

report, are only general observations on what has 

been represented to the Cbromission by Unions and 

Associations of Government employees and does not 

contain any recommendations of the Fourth Pay 

Commission^

The recommendations contained in Para 2 3 ,10
ft-

have not been acce]()ted in toto by the Government

'ft . '
Para 6(20) That in reply to the contaits of para 6(20)

of the application, it is submitted that para 7 .63"
\

merely states that in. some cases, the recommendations 

made by the Commission have been prompted by the 

need to provide relief where no relief was available 

under the existing rules, even if it relates to a 

single indl7idual.;

Para 6(2 1 ) That in reply to the contents of para 6(2 1 )

of the petition, it is stated that Shri Parganeshwar 

f Prasad was initially appointed as Typist under the

Coal Manager, Eastern Ely, on 15*1-55, later on 

as Iiower Division Clerk/Steno-typist In the Railway 

Board’s office on 2U11fe6l and Steno Gr.II In

RDSO on 25*!*8«65# He retired on 31*.1»88 as

Steno Gr«II as his turn did not come for a 

further promotion*

Dy. D!rcĉ '?‘3stablishmeni,
[i. D. LI tJ., lliiniGtry of Railw'ayv

Alaateebs Ly M O W  ’
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Para 6(2 2 ) That In reply to the contents of para 6(2 2 )

^ of . the petition, it is submitted that para 7*6r©f ‘ 

the Fourth.Pay Commission’s recommendation has not 

been accepted by the-Government

Para 6(2 3 ) That in reply to the contents of para 6(2 3 )

of the petition it is stated that the issue of 

letter dt. 31->12#86/T«1*87 from Department to 

Department as contained in Innexure k of the petition 

is not denied and ho copy of the same was addressed 

to the petitioner. As such the petitioner cannot 

take afiy advantage sst out of this letter dt, 31*̂ 12*i36/ 

1«1»87® It is also submitted that the reply given 

.in paras 6(17) and 6(18) above may also kindly be 

referred *

Para 6(2^) As regards para 6(2^) there is no available

record to prove the statement of the Petitionere 

However, the Petitioner be put to strict proof for 

the statement made®

Paras 6(25) 
and

i-

Para 6(27)

That the contents of paras 6(2 5 ) and 6(26) 

of the petition are not denied  ̂ that only technic^ 

staff of RDSO have been restructured. It is submitted 

that the case regardliig cadre restructuring of 

Stenographers Gr,II of RDSO was considered but it
••

was not feasible to order the same* However, a 

provision for stagnation increments has already 

been madev
/

That In reply to the contents of para 6(27 ) 

of the petition, it is stated that the position* 

prevailing on the Zonal Railways cannot be

By. DItecter BstabUshmeni.
Cl. D. S. O., Ministry of Ratlwayb 

AUmbagh, LUCKNOW ^



Compared wioh the fiDSO in view of th© position given 

in para 6( 10 )«

Para 6(28) That in reply to the contents of para 6(28)

of .the petition, it is submitted that Itechnieal ' 

as well as non*tDeehnical staff, as and when due 

for promotion, for upgraded or other than, upgraded 

posts, are given their due promotion*

It is also, submitted that in the year 1976,

. 23 posts of Steno Gr-ill were upgraded as Senior 

Personal Assistants in scale Hs,650»10^/RS in 

Glass II/Group *B» (Gazetted)* From I978 onwards 

68 Stenographers Gr^II have "Been given the benefit 

of Selection Grade from Hs*^25~800/RS to 

Hs«.650»10^(RS) and after the IV Pay Commission's 

recommendations, necessary provision has been 

made for the grant of stagnation increments# As 

such, the allegations that the Steno Gr-II are 

still drawing In the initial grade are wholly, 

incorrect and denied,

Para 6(29) That in reply to the contents of para 6(29)
.HI ,

of the application, it is submitted that in para' 

23*10, the Fourth Pay Commission had recommended •

 ̂ that Selection Grades had not provided uniform

benefit to the various categories and that it 

should not be continued for posts in Grade *0* 

and Grade *D‘ * It was further mentioned In 

para 2 3 *10 , that in some instances like the 

accounts staff and junior engineers, it has 

sepstrately been recommended that the selection 

grades should become a promotional scale* Wherever

•  11

Dy. Director Establishmem,
Q.. D. S. O., Ministry of RaMwayi. 

Alambaeh, LUCKNOW-5



Para 6(30)

r

Paras 6(3 1 )
^  (32 )

such a specific recommendation has been made In 

respect of p ^  scales, it has been accepted by 

the Government.

That as regards para 6(30) it is submitted 

that the revised scales of pay recommended by the 

Commission in Chapter 8 for Group B, C & D cate- 

gories have been accepted by the Government̂ ,' With 

the implementation of the Revised Scales 

of pay, the selection grades for Grade B, C &

Grade D have ceased to exist. The Fourth Pay 

Commission had not recommended the discontinuance 

of selection grades for Grade A« Para 23.12 

of the Fourth Pay Gomraissipn‘s Report is relevant*-

Tlie Fourth Pay Commission had recommended 

that the selection grades should be disconfcinued 

in Group ’C  and Group 'D' as it had not provided 

uniform benefit to the various categories of 

employees© The Commission had recommended revised 

scales of pay with longer spans and In some cases 

where the need was justified, the selection grades 

have been recommended as the promotional gradei*̂

To provide relief to persons stagnating at the 

maximum of the scales, the grant of one stagnation 

increment at the compbtion of every two years 

after reaching the maximum of the grade has been 

recommended* Three such stagnation increments 

may be.granted. The recommendations on revised 

scales of pay for Group 'B*, Group *C* and Group *D' 

had been accepted tqr the Government and implemented 

and the provision of granting stagnation increments, 

as recomm^ded by the Commission has also been

-  1 2 -

Dy. Directof EstaBHsSmemT
D. S. O., Ministry of Raflway\
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brought into force through the Railway Service 

(Revised Pay) Rules, 1986* With t̂he adoi>tion of 

the revised scales, selection grades in Group 

Group *C* and Group ‘D* has be^ done away with®

2t is up to the Government to accept the recommenda'# 

tiong of the Pay Goinmissl.on either in toto or with
^__________ ________ ______________________________ _________________________________________ • __________ _
mibdif icat ions * Ĵie Pay Goimnission had recornmended

- 13 -

the discontinuance of selection grades In Group 'C», 

Group The Government has extended this

recommendation to Group *B* also* There is no 

discrimination or violation of the Qonstitutional 

provisions as alleged*

Para 6(3 3 ) ^hat in reply to the contents of para 6(33 ),

P the position given In para 6(16) is reiterated^

Para 6(3 -̂) The orders contained in Department of
^  (35 )-

Personnel and Training’s 0 #M* dated 1 -3*»88 pertains 

to stenographers working in non.i^cretariat 

Organisation of the Government of jfedia ahd is 

not relevant for stenographers in the Gentral 

18«ax8teKlals; Secretariat ahd Attached Officesv

Para 6(36) That In reply to the contents of para 6(36)

of the petition are denied* It is submitted t^ t

the petitioner has not been discriminated* In 

fact the petitioner is an unrecognised Union and 

has not disclosed as to which of the Steno Gr« ÎI 

are its members* The petitioner has never 

represented before the opposite parties and as 

such has no right to raise an alleged cause on 

behalf of Steno Gr-IIe It is submitted that

U , Ministry of



iP Para 7

- «

/

even otherwise the Steno Gr.II and Assistants are 

not equally placed and as such they cannot say that 

there has been any discrimination with equally 

placed persons.

That the contents of para 7 of the petition 

are denied, and the petitioner is not entitled to 

any relief claimed and the petition is liable to 

dismissed* It is submitted that no ground is 

tenable under law*

Para 8 That the contents of para 8 heed no reply*’

9 That in reply to the contents of para 9

of the petition it is submitted that no representation

was submitted by the petitioner and the petitioner 

is put to strict proof* .

That the contents of para 10 of the petition 

need no reply,

**** no reply can be given as the coluians

are kept blank,'

contents of para 12  need no comments#

‘•3 That the contents of para. 13 of the petition

\ need no replŷ i -- -7̂

g.ace: Lucknow DeponenT
o Datea: . L -5-89* ^  „

. „ Erector BstabHshmem,
R-D. S. O., Ministry of Railway-

yerificatlnp !̂™acb#i.U<2SNOW-4 ’

I, S.Bhatia, 13ytDirector/Establishment-I, R,D*S.O. 

Lucknow duly authorised to file reply on behalf of
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V

I i s £ i£ i^ a y m (c o n t d .)

the respondents 1 and 2 do hereby verify that the 

contents of the reply afe true to the best of my 

knowledge derived from the perusal of the available 

official records pertaining to the instant Case 

kept in the official custody of the answering 

respondents as well as information gathered from 

the records ©f Ra.ilway ^ard and legal advice received 

from the Gounsel®"

Lucknow

Dated: -5-89«

Ifeponent

Director EstabJisi.̂
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A

G o v e m n e u t  o f  In d i a  

M in i s t r y  o f  R a ilw a y s  ^

R e se arc h  Desi-jis s ta n d ard s  O r g a n is a t io n

iV o .E /R /R T /M S

M a n a k  Nai5ar ,Iucknow - l 1 

D a te d : ^ 5 _ n - 7 8

N O T Ig lC A T ID N

)ated! 1 6- 11- 78  .

I

I n  3x e r c is e  a f .t h e  p o w ers  c o n fJ r r a d  by  t h e  p r o v is o  

to a r t i c l e  309 o f  th e  C o n s t i t u t i o u ,t h e  P r e s id e n t  h e re b y  m akes, 

th-i followiii/; r a le s  r t g u l a t iu g  th e  m ethod o f  recru itm en t  t o  

th e  non-cTezettdd (M i n i s t e r i a l )p o s t s  in  xhe K e s e a r c h ,D e s ig n s  

and iitandards O r g a n is a t io n  of th e  M in is t r y  o f  R a i l w a y s ,n a m e l y :-

1 . ahort t i t l e  -and comiiicncemant;.

i / T h ^ s e  r u l 3 s may b '.e 'ca lle d  th e  R e se arc h  D^sif^ns and 

t i t ^ d a r d s  Orgdn isatw iaLiJon - G azatted  H i n i s t a r i a l  p o sts) 

R ecru itiian t  R u l  js , Q 9 J 8 ) ---

i i / T h e y  coma in to  fo r c e  w ith  e f f e c t  f r o a ^ J ^  Movamb e r ^ B . .   ̂■

2 . / , i } p W c p . t i ^ ^ ^  s h a l l  a p p ly  to  n o n - sa ze tt e d  M i n i s t e r i a l  posts  

- i n  th e  R,esearch D e s ig n s  and citandards O r g a n is a t io n  o f the 

M in i s t r y  o f  R a ilw a y s  as  s p e c i f i e d  in  column 1 o f  the 

a c h ^ d u ls  anajx.ed h e r e t o ,

3r Nuiiibr^r.clp.gsification and s c a le  o f  j_a£L

f h j  n u n b d r  o f  p o s t s ,t h e i r  c l a s s i f i c a t i o n  apd t h e  sc ale s  

o f  p ay  attached  t h e r e t o  o h a l l  be  as s p e c i f i e d  i n  columns 

. 2 t o  4 o f  t h e , s a id  s c h e d o le .

/1-M.^thnd o f 'r e c r u it m e n t . aKe l im it  atid o t h e r  qual.ifi.c .ationsi

T h e  m ethod o f  r o c r u it o e n t  t o  t h e  a a i d  p o sts , age L m i t ,  

c u a l i f i c a t i o u s v ^ <5 o t h j r  m atters  conn ected  t h e r e w ith  'sh a ll  

b .: ad s p e c i f i e d  in  colum ns 5 to^ 13  o f  th e  eq hedule  a f o r a s a id .

S.PisQUaliflcationsj.

N o  person
a /  who has e n t e r e d  in to  or c o n t ra c t e d  a m arriag e  v;ith a 

p jrs o n  h a v in g  a spouse  l i v i n g  o r

b /w h o  hav in g  a s p o u s e 'B r in g  h as  e n t e r e d  ^ t o  o r  c o n t ra c te d  

a m arrisg e  w ith  any  p e rs o n , s h a l l  b.^ e l i g i b l e  fo r  appointm ent 

to  t h e  s a id  p o s t s ;

p r o v id e d  that th e  C e n t r a l  Government m a y ,i f  s a t i s i f e d  th a t  

such  m arriag e  is  p e r o i s s i b l e  u n d e r  t h e  p e rs o n a l  law 

a p p l ic a b le  t o  such  p jrs o n  apd o t h e r  p arty  t o  th e  m arriage

PTO

I

U. D. S,: zvJaisly of RiiMv'/ti.vs

m
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Of m z A  W  
Mzifxsfir 'Of SAiiauTs C ^ u  I — ------ ----------

(HAIliWAT- BOARD) .

* « .  » t o ) l . W / B B T / l S  « «  » . m .  i . t . d  « . « . 1 , 7 8

Itu^kmov. .

8u¥i at«mo«»phlc Aasistame* to thm Ottiomrm

8 *» «  W  l»tt .ir  » o . * / B S / l / l 2 7 ( B « l . i .  a . t . «  8 4 .1 ,1 9 7 8 .

•M - efully  .O B 8 t « .« i a  tke
^  y«Jpa«tlok for provl»lon of •teaoffmphor* for

of tlio SDSO «ftd havo a«cidod that no mdditioaal post

e t r I« !^ h ^ ^ ? T n *  t^e HD30 beyond tho prosont
12* “ ®"* directors roqulre •tono«rmphie Aesiota

t i  « * « ia » a  *h «t  M t i o B  a i^  b *
i J  I 5 S < « -  t«aj,9M r y  posts  of Stsaograehsrs into  v s r a u M it

psrnaasBt «t*!irth  ® f 54  la  M o o r A a a e *  « it h

« i t . 4  M  O *  ersa « u « b .r
V . i « ! ? J ? 4r  eo a flra  t h «  iM u a b s a t s  1e th« »r d «r  o f  t h « i r

I  '  ? *  ®* coaflroatlo n  o f  the ren aln iac  -12 S tm o >
Sraphora m«y hmre to ^oad for tfa* prosent.

m ^4 of the 7inanee Directorate of
the Himistry of Railveye,

Sd/•
' .  (®*S,thirttmalal)

Under 6eoretary(A).Railway Boards

Py. Director Bitabnshmem,
U. D. S. O., Ministry of Rat)wu> = 

Alamb2{3b, LUCKNOW-5

)■



I'-

toT«nui«Bt of M i a  

^ m n l B t z 7  o f  la ilim y i

(R a ilv a y  Board)

l o .  E (R B )I- 6 9 /R 1 7 /1 5  * • »  »ellil,dated  5-10-1975

Ihe Director aenerat ^

Ixuskaov,

Subt RoTlBloa o f  StoaograpM o asalstaaco  

to  the  of floors of tke E . D . 8 . 0 .

__________ ________  Rafi Tour  l e t t e r  V o . d t .5 0 - 5 *7 5 «

The Board kave ieelded tkat the follovlng yard 
Btick should he adopted for saactioa of Steaographera in 
the Research Besigas aad Standards Orgaalsatlo|i^Luckmovi

1) Blreetors and Addl. t One Senior Stenographer: 
Blrectors' each In scale ls.425*

800(R.B)

11) Joint Director and fo share oneSeinr
s his By, Birector Stenographer In scale
A b.425-800(R.S.)

Ill) two By. Birectors One Stenographer.

It ) Two Assistant Officers-lo share one Jtmior
Stenographer In scale 
fe.330-560(R.S.)

_______________Xon-jBaY Please work Ottt the reqnljreMent of
Stenographers on the hasis of the abvre yar4 stick and 
ensure that the s\irplus,-if anj. Is wiped off in ahovt 
six «onth tine.

3.. fhe Board also wiih to make it clear that
the above should not he taken as an aiuthority for creating 
new posts or upgrading posts in relaxation of Van orders 
and instructions on ocononyt Issued fron tine to tine.

4* Please acknowledge receipt.

BAtlil

•d-

(0.8. Thiruaalai)

Bnder Secrctar(A), Railway Board.

iopy to B(E)I Br. Railway Board.

Dy. DStecto? BstabHshmem, 

X'Q: S. O., Miaistry of Railways, 

Mamba'K.'-UCKNOW-g

!



In the Central Administrative Tribunal 

Circuit Bench, Lucknow 

G.A.No.Sl of 1988(L)

RDSO Karamchari Sangh . . . . .

Vs.

Union of India and another*.,.

Annexure R-4

Copy of Railway Board/New Delhi's letter No.PCIIl/PS/Rly. 

Board Sectt/Pt.II dated 27.7.1976 addressed to Director 

General,RDSO, Lucknow,

^plicant

Respondents,

Sub: Provision of the posts of Senior Personal Assistants 

through upgradation in the office of Research 

Designs & Standards Organisation on Railways,

• • • •

The sanction® of the President is hereby communi-' 

cated to the following posts of Stenographers in grade 

Rs .425-8Q0/RS being upgraded to grade Rs.650-1040/RS with 

effect from the date these are filled up:

Existing grade Grade in which 
___________ to be upgraded

■ Rs. Rs,

l(one) post of Stenographer 425-15-500-EB 650-30-740-35-

attached to Director General _
15-560-20-700 880—EB-40-1040

EB-25-800 +Special 
pay of RS.50/-PM.

+ Special pay 
of RS.50/-P.M,

425-15-500-EB 650-30-740-35-

15-560-20-700 88G-EB-40-1040.

—EB—25—800

9(nine) posts of 

Stenographers attached 

to Directors in grade 

Rs.2500-2750(BS)

6 (six) posts of Steno­

graphers attached to 

Addl .Directors in grade 

Rs.2250-2500(RS)

(Total 16 posts)

2. Hindi version of this letter is enclosed.

Dy. Director i^Ushtncn^i
fl. D. S. O., Ministry of Railwayj,

AJambafh, LUCKNOW-̂



)-

In the Central Administrative Tribunal 

circuit Bench, Lucknow '

O.A.No’. 51 of 1988 (L)

RDSO Karamchari Sangh Petitioner

Vs.

Union of India and another ; . .  Respondents*

Annexure No.R^

Copy of Railway Board/bjew Delhi*s letter No^PCIIl/73 /ps/

Ely.Bd.Sectt/Ptill dated 29.9.1979 addressed to the
Director General,RDSO/Lucknow.

' • • • •

Sub: Provision of the posts of Sr.Personal Assistant

through upgradation in the office of Research B 

Designs & Standards Organisation on Railways.

f’

In continuation of this office letter of even number 

dated 27.7;1976, the sanction of the President is hereby 

communicated to the upgradation of one post of Stenographer 

Gr.n  in grade Rs.425-800(RS) to Senior Personal Assistant 

in grade Rs.650-1040(RS) with effect from the date the 

post is filled up.

Sd/-

Jt.Director,Pay Commission,

Railway Board,

Dy. Director Bstablishmom, 
a. D. s. O., Ministry of Railway!. 

Alambagb. LUCKWOW-S



In the Central Administrative Tribunal 

Circuit Bench, Lucknow

G,A,No; 51 of 1988(L)

RDSO Karamchari Singh*.,,

Vs,

Union of India and another

Anne XU re R-6

Applicant

Respondents*

Copy of Railway Board/New Delhi’ s letter No.ERBl/BO/44/59 

Dated* 20.1,81 addressed to the Director General,RDSO/ 
Lucknowi

>r ■

Sub: Provision of Additional posts of Senior Personal

Assistants for Directors/Additional Directors in 

R*P*S.«C* -
»

Ref: Your letter NQ,A/ES/crp/stenos dt.l8.7J.980. ^

• « « • •
.'A ■ ‘ ■ '

In continuation of this office letter No.PCIIl/ 73/PS/ 

Rly*Bd,Sectt/pt,Ii dt,29.9*79, the sanction of the Ministry
I

of Railways is hereby communicated to the upgradation of 

one post of Stenographer Grade-II in the grade of Rs.425-800 

(RS) to Senior Personal Assistant in the grade of Rs*650- 

1040(RS) with effect from the date the post is filled in.

2* The proposal to upgrade other 3 posts of Stenographe rs 

to Sr.P.A, is under consideration separately*

3* This issues with the concurrence of the Finance 

Directorate of the Ministry of Railways*

Sd/-

' (S.K.Ahuja)

Under Secretary(E)I,Railway Board*

Py. Director BstaMshmeaî  
n.. D. s. O., Ministry o f



A-

he Central Administrative Tribunal 

Circuit Bench, Lucknow 

O.A.NovSI of 1988j(l )

RDSO Karamchari S a n g h '
Applicant

Hespondents.

V s .

Onion of India and another .. . . . .

Annexure

Copy of Railway Board* s/New Delhi lo++ k

dt.-18,7.1984 addressed to the
Lucknow. General,RDSO,

Sub; Upgradation of 5 posts of q+o  ̂ ^
Rs 425-8^nrpQ  ̂ T  Stenographers in scale 
Hs.425^00(RS) as Sr.Personal Asstts in scale 
Rs.650-1040(RS) scale

Sr.Dy.D.G.»s D.O.letter N o.D G/CRP/77/G

sanction of the Ministry of Railways is hereby 

~ c a t e d  to the up.radation of Pi.e posts of stenographers 

9rade.C in scale Rs.425-eoo to Senior Personal Assistants  ̂

-  scale R s .a 0 .1 0 4 0 ( H S ) (Class n ,  fro. the date'of issue 

the letter or the date fro™ which the incumbents take « 

of the upgraded posts, whichever is later, 

g ^ w i t h  the concurrence of the Finance 

le Ministry of Railways.

^harge

ô

/  /  ^  / o/ 10
o

Sd/-
(A.K.Basu)

by.Secretary(W)/Railway Board,

Oy-DirecterB«SSiSi^
ft. D. S. O., Ministry i
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JS ^

3 ) ^
Goveriunent of Iniia 

Rese JcfrBoS JiQ ^Orgexiisation

„  , ,  ̂ _  Mcaiak. K a g a r ,Lucknow- 1 1
No* e/R/RT/MS ■ .'■ “ 'Dated 9thMarch, 1987

•' - ' " : . .  ‘ uariPiGATioN

'G,S.R« - In exercise of the powers conferred by the 

proviso to article 309 of the Constitution, the President 

hereby mdcea the following rules regulating the method of 

recruitment to the General Central Service Group«B',I?on- • 

“Gazetted po^s in.the Research Designs and Standgtrds- " 

Organisation of the^^inistry of'fiailw^s, name3;ir:- 

t *.̂ hor t title and c o ranfenc ement: ■

(l)Ihese rules Bay be oallea the Research tfeslsna aifl,, 

Standards arganisation(Group'B' po3ta)ReoriiitEent 

Rules, 1987. 

(a)These rules ah^i 6ome into force on the date of 

their publication in the official Gazette.

°f post s. Classification and of

Ihe nuDber of the said posts,their classification 

•and ,the scales of psy attached thereto, shall be as 

specified in oolunns 2 to 4 of the. Schedule annexed 

to these ruleso

i- 3»*ttod of recruitment, age limit and other qualifications

The method of recruitment, . age lluit,qualifications and 

other matters relating to the said posts, shall be as

• - • • • specified in coluinns 5 to 14 of the said Schedule.

4«Di squalif ic ation: Ho per son-

(a)who has entered into or contracted a marriage with 

a person having a spouse living, or _
........................................................ ....................  _

* *
®y* Director BstatyUshment,

&. D. S. O., Ministry of i<ailway« 
Alambagh, LUCKNOW-fl



>

C
(b)who, hgiving a spouac living, ^ns entered into 

»r contracted a marriage with person, shall 

be eligible for appointment to ar[/ of the said 

posts:
r

. . Provided that the "Cent CJovernment ngy, if

satisfied,that ^^ch mep̂ riage i,s perni-ssible under, 

^^^the personal lav;, applicable, to siich-person ,-f»nd the 

other party to the marriage and that tliere are otlier 

grounds for so doing, exempt .any person from ttie 

operation of tM.a ruleo

(5)Power to relax;-

Where the Central Government is of the opinion that it 

is necessary or expedient so to do,it may,', by order,for - 

re.'̂ soiis to be recorded in i%^iting, and in consultation 

witlj: t^e .Union- Public -Service Commission, rel ax any' of the 

-.P?’Q.yisions of these rules with respect tn any class or 

category of persons,
r

(6 ) Saving:-.

Nothing in these rules shall affect reservations, r ■ '

. age_l.imit and other concessions required 

pej^Tovided for the. candidates belonging'to the 

Scheduled Gast^s, thu. Scheduled Tribes and other special 

categories of persons in accordance with the orders issued 

by the Central Government from time to time in this regard.

V.C.V.Chenulu 
Director General 

 ̂ , Research Designs and Standards
Organisation'

(For insertion in Psrt II S(.'ction 3, Sub Section(i) of 
^he. GazQ|;te of India.

DA/ Two Schedules ' .
(in duplicate)

The Manager, (V.Vasudeva)
Govt.of India Press, for Director General
New Delhi*

Dy. Directc»r'fis?abiishmeni,

K. D- S. O., Ministry of Ratlwaya, 
Alambaeh, LUCKNO W-5



Ko.E/R/RT/MS - -Dated: -3-87

Copy forwarded for information to:

1) The Seoretgi.’y?Railway Bo^d,Rail Bhavan,Hew Delhi
\ ;with ref erence to. Boe&’d;* s letter HD9ERBI/84/ 44/ 56.V " 

dt*16,1*87 ( 3 copies)*

2) The Secret^y/tnion Public Service Commission,
Dholpto.House,New\Dellii with:referenceitb letter ; 
No.P3/19(6)/85-RR dt.28.11*86 ( 8 copies). .

‘ -i • . p. V •. y‘,J 'l‘

D V A s above for Director General'

*  ' Director Estabii^icm ,
^  a. D. S. O., Ministry of Rativvaŷ

Alambagh, LUCKNOW-5
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT HOUSE# LUCKKOVJ 

O.A. No* 51 of 1988 (L)

¥
R«D,S*0<i Karamchari Sangh «« 

V/s,

Union of India & another

Applicant

Respondents

>i
REJOINDER AFFIDAVIT ON BEHALF OF THE 

EiETCTldNER//^PLlCAOT 'IN REPLY TO THE 

WRITTEN STATEMENT ‘ FILED BY’ THE' RESPONDENTS

Para-wise reply to the written statement

filed on behalf of the Respondents 1 and2 are as 

under:-

(a) That the contents of para (a) of the reply

I*

submitted by the Respondents are inoDrrect in 

view of the fact that it is only a recognised 

vinion which is' entitledto represent its Hmbers 

btit other trade \anions registered under Trade 

Union's Act are also entitled to represent 

employees* Further, a particular union may have 

been recognised by the employers for such 

negotiation with the administration but for the 

purpose of filing present petition all unions/ 

associations are equal as all of them are legal 

entities. There is no bar under the provisions 

of the Central Administrative Tribunals Act



-  2 -

V

(b)

that only recognised association/unions wDiild» » »- • 

file a case*

It is also statedthat the applicant union is 

one of the staff unions representing grievances 

of R,D*S«0. employees and is affiliated to All 

India Railwaymens Federation ^oich is recognised 

federation by the Ministry of R§ilways, Government 

of India,

Replied vide (a) above. The matter v/as also moved 

through Class-iii Staff Association. Copies of 

letters written by C.T.S.A, are enclosed as 

^ n gpoires R1 and R2 to this rejoinder. It has been 

proved by document that the CTSA have failed to 

settle the matter. Therefore/ the contention of 

the Respondents is not sustainable.

This point has no relevance whatsoever. It is 

immaterial through vfclch platform the matter was 

brought to the personal notice of DG/Hdso inasmuch 

as he himself took up the problem and wrote several 

letters cullminatlng in the last one dated 31.12.86/ 

1.1.87 to Respondent Ko.l putting forth his flm  

proposals. Moreover, the TOSC Stenographers of 

RDSO have duly authorised the K.S. to represent 

their case in the court vide authorisation letter, 

a <qjy of which is annexed herewith as AniB xure-K3.

Hence, the point raised by the Resondehts is not 

valid,

(d) The last batch of UPSC Stenographers Grade-II

belonged to 1969 batch, though they Joined around

(c)
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1971, no UPSC Stenographer Grade II was recruited 

after this upto 1978# though the 100% direct recruitment 

rules might have been in vogue upto 1978. It is mentioned 

here to put the record straight*

I
~ ‘

(d) The posts of Class II mentioned in this para is by

virtue of a policy decision of Government of India as 

a whole, to grant Senior P,4s to S.A„G* level officers 

as per the Direction of D.O. PoA.R, vide lei:ter No,7/22/ 

73/CSII dated November 1975, a copy of which is annexed 

herewith as Annexure~R4. Hence, the reply by the 

Respondents has no relevance to the period 1984-86 ducng
*■

which the discrimination has been meted out to the 

petitioner.

*1-4

5(c)

6 ^ )  & 

K2)

6{3>

That the contents of paragraphs 1 to 4 of the reply 

of the Respondents do not call for any comment as 

the Respondents have not offered any comment in reply 

to the application.

Same comments as already given vide para (c) of the 

above rejoinder, ^

Same comments as given vide para (c) above.

Though the R&P rules of 100% direct recruitment by UPSC 

might have existedupto 1978'as alleged, the fact still” 

remains that no fresh Grade II UPSC Stenographer joined 

RDSO after 1971-72 and 1978 as revided yardstick of half 

time steno was imposed by that time„ This is stated here 

to put the record straight as the Respondent is out to 

confuse the issue.

6(4) No comments.



V

V-

V

:-0"

6(5) No comments,

6(6) No Goinments.

6(7) Thoiigh 22 posts of Stenographers in 425/RS were

given selection grade of Rs,650«960A this "was not 

a promotion or restructuring# as fixation etc. wê re 

not made acerding to promotional r\iles. Further, 

Assistants were also given selection Grade 

Rs*650-960/RS and nothing has been done to Stenos 

only in particular,

6(8) It has been proved by the petitioner that the

review could not be made because of unrealistic 

and arbitrary decision of respondent No,l resulting in 

laying down of yardstick without following any 

norms exclusively for RDSO Stenographers which 

is not in vogue either in Railway Board/Zonal 

railways/production units. In this connection, 

it is statedthat;

(i) in RDSO job analysis to determine the yardstick 

of Stenographic assistance was done in 1972, 

1977, 1978 and 1986 which justified full time 

Grade-II to be attached to each Junior 

Administrative Grade Officer, To this effect, 

reference were made to respondent I'fo.l by the 

then Director General vide letter No.A/!i:s/i/27 

(Review)-72 dated 27, 7. 1978, lto.A/ES/lA27 

(Reveiw)-72 dated 24.8.1980, Kb.A/ES/1/127 

(Reveiw) dt 25.8a982 and A/ES/l/127(Review) 72 

dated 12,10,l982(copies of which are annexed 

herewith as Annexures~R5, R6, R7 and R8 

re_spectivelv) , The callous and dictatorial 

attitude ef Respondent No.l to this bi:irning 

problem only snow-balled into this distressing

- 4 «
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6(9)

situation whereby a review could not be done.

This is in utter disregard to the institution of 

Directorate-General viz. Respondent No.2 and his 

own consistent proposal for revision of yardstick, 

based on justification, vrork-study and concurrence 

of Associate Finance, \  is prayed that the Hon’ble 

Tribunal may take note of this point, as the applicant 

is proving only the malicious, contemtuous and 

callous attitude of Respondent No.l in regard to 

problems pertaining to UPSC Stenographers of RDSO.

It is also incidentally mentioned that in December 

1970 v/hen the Board was approached for providing 

avenue of promotion to Stenographers of RDSO, the 

Board came down heavily by reducing the yardstick 

vide letter No.ERB-I/69/^B7/15 dated 24.1.1971 thus 

prempting any clamour for promotions and then 

consistently refused to revise the yardstick. Thus, 

while the Respondent No.l playedhavod: xvith the' 

cadre of UPSC Stenographers of RDSO without any 

accountability. Respondent No.2 was only a moot and 

helpless spectator witnessing all the misdee ds of 

Respondent Ife.l. The applicant has, thus, proved 

the malicious intention of Respondent No.l tov;ards 

RDSO Stenographers, ivhich the Kon'ble Tribunal may 

take note.

The rejoinder to para 6(9) is as per para 6(8) .

Further, it is reiteratedthat the number of 'Selection 

Grade posts remained always 22 only. However, the 

alleged number 68 is only statistical giramics i .e . 

as a result of rotation of a few posts due to 

retirement/transfer/deputation.etc. of a few em.ployees.
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The fact remains hov.wer that every year the nuirtoer
• \r. ■

of Stenos entitled for Selection grade swell^sci^

because of omission/comissions and misdeeds

perpetratedk>y respondent No.l as detailed in para 

6(8) above*

V
6(10) The vieî ys expressed by Resioondents have been 

; contradictedby the Respord ent Ro.2 himself as could
I

I be seen in the documents enclosed herewith as R5,

Si glaring example of autocratic 

i approach of Resijondent Ko.l in laying down the

I yardstick throwing to the winds all official procedures

set norms, rules and regulations and also the scant 

' regard shown to the institution of resjxDndent No.2.

It is submitted to the Hon»ble Trib-unal that the
•I

I basic contention of the applicant given in para 6(10)

V   ̂ ^as not been denied by the Respondents,
I

 ̂ 6(1 1 ) It is reiterated that time and again Respond ent No, 2

; has gone on record that the yardstick laid down by

; respondent i» .l  in regard to Stenos Grade-II in

nreo was not realistic as evidence tendered in R-5

spite of such fervent assertions putforth 

Respondent Ko.2 for revision of yardstick as 

; applicable in Ibard’ s office, Respondent No.l refused

to agree and merely' • Felt• that there would be less 

' Stenograpic work and'did not revise the yardstick.

Such 'subjective* and autocratic aptitude of 

Respondent No.l was alone resj>onsible for necessary 

review not being able to be carriedout,

6(12) Our contention was for restructuring done prior
I

to publication of 4th P.C.report(period between 

1984-86) while the reply given by Resj,x>ndents in
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V

this para pertains to period as far back as 19.75 

which has no relevcmce to this situation. Further, 

the context in which those‘S.p.As were given has 

already been ejqplained vide para (e) in this 

rejoinder and thus has no relevance to the issue 

raised'by the petitioner. Further^ the Respondents 

have also admitted the fact that no restructuring 

of Grade,II Stenos has been done, Hon'ble Tribunal 

may kindly take note of it*

6(13) Comparison of Grade-II Stenos and Assistants has 

to be made which is inescapable on account of the 

follov/ing common comparators,

a) Both are ministerial cadres;

b) The .pay scales being recommended from time' to 

time by various Pay commissions remains identical;

c) Common agency of recruitment viz, UPSC earlier 

(now perhaps by SSC) (though the age "may very
I

from tim.e to time)';^

d) Common competitive examination is being conducted 

by UPSC eveiY year for promotion of Grade-II 

Stenos and assistants as SpAs and SO(Min) 

respectively,

e) ^^galn, these tv;o categories have also been 

classified as Group *B‘ (non-gazetted), (copy of

■ notification attached as Annsxure-RS®'

Summing up, comparison has to be madeonly 

•v;ith nearest/common comparators as above and 

hence Stenos Grade.II, and Assistants have been 

compared as only then the degree of discrimination 

meted out to Stenos Grade II can be highlited



for proper appreciation.

Regarding reference made bŷ  ResjxDndents about
i

creation of posts for Assistants based on worth of
r *

charge and for posts of Stenos based on ‘yardstick®, 

we.have already amply clarified the hollowness of 

socalled yardstick based only on Railway Board's 

FEELINGS# which is nothing but prejud.ice and malice,

6(14) The contention of the, applicant is, not denied, by
•W

the respondents. The Hon*ble. Tribunal is requested 

to take note of it,

6(15) Comparison has to be made for reasons set-forth 

in para 6(13) above# without ^ ic h  the degree of 

discrimination meted out cannot be highlighted or 

appreciated. Mention of posts of SPAs by Respondents 

. is a dry repetition# the context 6'f which has already 

been explained in earlier paras by the applicant.

— 8 «<-

■A

V

6(16) The term UPSC Stenographers of RDSO denotes as per 

% para 5 of the applicant, those 53 Steixigraphers

Grade~II v^o have been directly recruitedbased on 

the resxilts of All India competitive examination 

held by the UPSC and belonging to batches of 1964 

to 1969, The fact remains that no consideration 

was given to this, segment of employees. The 

contention of the applicant that no consideration 

has been given to this segment of employees in the 

matter of restructuring done in 1984/85, stands 

reiterated.

Regarding observation made by Respondents 

that there could be no bifurcation as UPSC qs 

others, in Grade-II cadre, there is absolutely no 

intention for the applicant to matte any such



*

bifurcation. Hov;ever, it is pointed out that a 

distinction is only made to highlight the extent of

unfavourafc'le service conditions of those who were
; . 1

• ■  • r

recruited directly in the grade by UPSC to drive home

the point that there is no element of promotion in
t

their entire service career.

-.-9 - -

As regards the mention of SPAs posts, this is 

again a dry repetition ma^eout 6'f context to the, issue 

involved. This has happened long back before the order 

for restructuring done by respondent Ro.l ^dated 15.5,85.

V

6(16) The criterion applied by Railvray Board for restructuring 

of Assistants cadre was “acute stagnation”. The 

incidence o£ “acute stai^nation" is much more in 

Stenographers cadre than in Assistants, as contended 

by the applicante This has also been corroborated, by 

Respondent Mo,2 vide comparative statement at page 2 

' of his letter A/ES/UPG(Tech) dated 24/25,4.88(a copy 

of which is annexed herewith as |ij>nnexure-.R10) . This 

contention of the applicant is still very much valid. 

Comparative statements v/hich were also attached as 

Annexures-1 and 2 with origional application are also 

relevant.

Hence the points made by respondents are liable to 

' be dismissed,

I

; 6(17) hs per sxipplementary affidavit already filed by.

the applicant it has been amply proved that continuous 

representations were made.

The respondents contention that the applicant 

cannot take advantage of DG/RDSO* s letter is seriously
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6(17)

challenging as this is not a classified document 

vindicating the justness and genuineness of our case* 

Further, one more incumbent (Shri ToSoVardya eXeDirector 

General) has also emphatically pleaded our case foir 

restructuring vide letter l^.E/ES/UPG(Tech) dated 

24/26. 6, 86(oopy enclosed as R«Il)‘. There* is no law 

restraining the applicant from taking advantage of such 

letters# if they could only convince the Hon'ble Tribunal,

jr ,1

The contention of respondents that the structure 

of Stenos is similar to that obtaining in Government 

of India/Railway Board, is challenged. The applicant 

.has- already-contended that the yardstick pertaining 

to Stenos in R.D.S.C, laid down by Railway Board 

(Respondent No.l) “is at variance with Railway Board.

There are also other glaring disparities^v7hich were 

enlifeted vide one of the statements of Respondent No.2.

In one of his letters addressed to Respondent No.l, the 

disparity statement is enclosed as Annexure-R12 from 

which it is evident that the statement of Respondent 

No.l is far from truth.

As regards elongated pay scales and grant of 

stagnation increment, the same have also been aiven 

to other categories in general and to Assistants in 

particular. Hence, this argument is flimsy.

As regards statement made by Respondent No.l that 

the Department of Personnel did not agree to proposal 

is only a mean way to escape accountability on the 

part of Respondent No.l. In fact, the notice of 

the applicant is only issued to Union of India as a
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whole and hence it encompasses all the departoents

under its control for the purpose of acootantability.

The discrimination made is quite glaring in vievj 

of the fact that the benefits of restructuring has 

been made available to assistants and many other 

categories througho\it .the Indian Railways while denying 

the same to RDSO Grade-II Stenographers of UPSC,

 ̂ The contention that this will have far reaching 

,X  repercussions is nothing but a false pretext of

Re^^dndent ISto.l as the restructuring was involved only 

for 53 UFSC Stenographers Grade-II of RDSO wtio remain 

as an isolated pocket in RDSO, In no other departments/ 

Ministries the position is as worse as can be seen 

from uhe fact that a Grade II Stenographer with 

V '  regular service in Grade II from only 1975 onwards

has been promoted as S;,p,A, (ad hoc) in Class II in 

Railway Board(copy of promotion, order of Mr.M.K.Jose 

a promotee Grade II Steno not a UPSC recruit is ■ 

enclosed as Annexure»R13) . Against this position 

the plight of UPSC . recruited Stenos Grade II  of RDSO 

batch 1964 to 1969 remaining in the 

recruitment grade is compared and contrasted for the 

Hon'ble Tribunal to appreciate the date. This only 

lends further strength to the contention of applicant 

and substantiates the amount of injustice done by the 

Respondent n o . 1  towards Grade II Stenographers of 

RDSO viz. (i) in the matter of yardstick and (ii) in 

the matter of denying restrvocturing. It is prayed that 

the Hon'ble Tribunal may kindly take note of it.

6(18) The respondents have no,t made any remarks against

this para excepting the 'fact that they have bracketed



paras both 6(17) and 6(18) and not given specific 

remark against para 6(18)1 . .

6(19) Contents of this para of written statement are incorrect# 

hence denied and the contents of para 6(10) of application 

are reiterated to be true,

6(20) The reply of respond.ents exactly agree v;ith the contention 

of the applicant viz. where no relief is available under 

existing rtdes/regulations, remedial action has to be 

taken even if it relates to an indivisual. Here the 

Respondent No.l has ®iBerably failed to do so when it 

pertains not to the individual but to a mizeable group 

of employees affected. The Hon'ble Court may kindly note,

, 6(21)The petitioner's main contention is that discrimination

has been made against UPSC recruited Stenos of RDSO v^iile 

benefit has been given to Assistants. Mr.P. Prasad joined 

RDSO after passing through UPSC examination and remained 

in the initial recruitment grade till he retired on 

31,1,1988 i .e . nearly for a period of 23 years. This 

fact has been tacitly admitted by the Respondent Mb,l. 

Q\X)ting his earlier services elsewhere before joining 

RDSO is a deliberate attempt on the part of Respondent 

No.l to mislead and confuse the court,

6(22) The respondents may be put to strict proof,

6(23)Sc:me rejoinder as given against para 6(17), The

applicant challenges that there is no law'restraining 

the applicant from taking advantage of such letters 

written by respondent No.2, inasmuch as these letters 

vindicate the justness and genuineness of the employees *

-■ 1 2  -

k
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V

case. This clearly shows the defensive attitude of 

respondents and 'escapist* tendency* The Hon'ble 

Tribunal may kindly note it,

6(24) A copy of the press cutting dated 26,5,1967 is 

enclosed herewith as 4mm xure»»Rl4,

6(25) The promotional blocks have occured only in the case 

of Grade II Stenos of RDSO by compounded miistakes 

of respondent Ko,l, Therefore# in this case while 

the respondents do accept our contention, they denied 

the restructuring of the cadre® Restructuring has 

been done in many other cases \inder less acute 

situations. Thus the discrimination against Grade~II 

Stenos is cleaji y discernible which the Hon'ble 

Tribunal may kindly note. Further# the respondents 

have also failed to convince for their lapse vjith 

satisfactory reply for not doing restructuring,

6(26) Respondents have misera}:)ly failed to answer the

points in para 6(26) of the original petition which' 

clearly shows the default on their part. This is 

brought to the Hon*ble Tribunal*s notice/

6(27) The reply given by the respondents against centres

round the question of yardstick to deny further benefits 

of restiructuring. This has been effectively coiantered 

by applicant vide para 8(10) and 11, The respondents

I hence thoroughly failed to answer the points raised

by the applicant.

The contention that Stenos of RDSO cannot

be



compared with Stenos of Zonal Railways is untenable 

as RDSO has been declared as Railways vide 4llahabad
A

High Court Judgment awarded in Civil Revision Petition

No,324 of 1978 » R,K. Mallik V/s. Director General,

RDSO and upheld by the Hon'ble Supreme Court in

Revision Petition No«245/85 DG RDSO V/s.,R.K.Mallik,

a copy of which is anrsxed as Aamnggre^RlS to this 

rejoinder*

6(28) The responoents have agreed with the contention made

by the applicant in para 6(28) . Further, the reference 

to 23 posts of SPAs is a dry repetition pertaining to 

the year 1976 and not to the present case as already 

explained. This has nothing to do with the restructuring 

orders issued by Railway Board vide our reply at 

para 6(16) above,
I

I

i The stagnation increment is not promotion or

. upgradation. The fact remains that 53 UPSC stenos

Grade-II of RDSO remain in the initial recruitment grade 

is reiterated,

6:(29) The reply of respondent in para 6(29) only further

I • highlights the discrimination metec! out by the

' respondents,
I
1 '

6(^0) The cxjntents of para 6(30) of counter affidavit are 

: • incorrect,hence denied, Pbu rth pay Commission 

recommended discontinuance of selection grade for 

Group B#C, and D whereas they recommended introduction 

^  of Selection Grade for Group A, Relevant paragraph 

I , is annexed as Annexure«R16 to'this rejoinder.



6(31)
Sc

(32)

The rejoinder given by the applicant vide 

para 6(16) is reiterated and that the points 

of respondents are not sustainable.

1 ^

6(33) Same remarks as above.

>v

6(34)
&

(35)'

Comparison with the zonal railways is inescapable 

as the Indian Railv;ays is taken as one unit. 

Further, restructuring has been extended to the 

department of Railways including RDSO, and Stenos 

of Railways. In this context, the restructuring 

done in a zonal railv/ays should necessarily be 

applicable to RDSO Stenos also, RDSO is part of
4

Railv;ays vide Supreme Court Judgment in case 

324 of 1978 as quoted in para 4(27) above,

6(36) As such, the contentioh of respondents do not 

carry any conviction. Discrimination has been 

aniply proved in many paras cited above. Comparisons 

with Assistants have also been proved beyond 

do-ubts and as such contention of discrimination 

is substantiated and is sustainable,

6(37) It is prayed that any relief if given to

applicant may kindly be allowed and be made 

available and the respondents may kindly be 

directed to implement the same within a period 

of one month from the date of jiidgment in view 

of the fact that som.e of the members of applicant 

are due to retire v;ithin a month or itwo.

Dated> Lucknow, 
the May, 1989.

DEPOlvENT



K

)
I

lb
-i4

I, Pc.K, Iyer# aged about 65 years, son of 

Sri K, Natarajan, resident of B/3 Raj aj ipuram and 

Honorary President of RDSO Karamchari Sangh, do hereby 

verify that the contents of paragraphs"(a) to 6(37) above 

are true to my personal knowledge and belief and that I 

have not suppressed any material facts.

mted, Lucknow#
DEFOREKT

the May, 1989,



R. P, S . O. C l a s s  hi S t a f f  A s s o c ia t io n -
‘ " ( Recognised Vide RIy. Board Letter NoJ ERBI/W/B 3/2a.dt. 29-12 73^

3ITT0  ^ 6  sito sfiJT'arrft

fenriA-K»Kui!KlUr;'Pr&

8rcq«; ,

Secretary ,V « r« 8 ,

Our Ref.

LUCKNOW.

PiN-226011 fcR-mo??

faftl n=;

/

Ex«outiv<» director (Pay Coisraisslcn)

(Attns frl G.ChftUer4ee)  ̂ '

, aibf S'pgrRdatlo|n/ReEtrueturlng of .Stenagrephers' S r . l l  sna III
! 3 4 / g 6 . 4 ; 8 6 » a d

•; Sji m.im&nnf H«nb0r,.StBfX, snd d.<v. A/̂ J)/UP0(26ch)

l&jur klfjd 'Qttentlon is' invited to the Istast D.o letter from i
M  d^tod-S9th Oct* 86 to jkju In ̂ ich he has v«ry lucidly exnlglaefi ^
toe bloak prossetionai proso^ets of Orisde II. steisogrjjphers. ‘ The 
quintessence of th® proljl^ is all the Stenos Qr.II hsv^ b.r̂en re- ; 
crultad in 45S-800/KS and wuld retire in the sĵ © gr̂ îde If regtrue-" 
turing is not done; All these at#nos hitve put in 15 to si yegrs nf 
ser<?ic0 in th« recrultsnent grade and could not get any self>cti''a 2r«d©
>»s review was no Vpossibl© In 1979, : i^g nnsi 1985 a g the strength
of Grade II vsa froz&n at 110 since 19,70 end th® numlber of selection
grade poats; re®alnea stetlonary,
S.  ̂Steiiarly, about 34 Gr. ill gt̂ nos vfio vore recruited as .?teno- 
tyDist«, posts for th® last 13 tc 20 yesra. the

U-?C/S.̂ w esndidsUs. stenographers Gr.ll «nd III being of th« saaa 
g r o ^ , tho promotional avenue of Stenos Gr.IH is not wide enoS .nf

cL'iJrpr^?ir?a^

3. Incldentplly these are the left over categories vĥ r^ '~̂v
taring h»s not been done in in thi/<.rnn;Sf4̂ « wners res true- J

r t r o d ^ S r b ^  vlde-chnpter •frcmotici P o l u T ^ Z  ii.sK
< 3  T * .  V  -  « _________  . . .  •

\

A

L

"Pnrs as. 3 It  hps ^ e n  represented by th® Onions and -

^Ploy ees  that meflsureg shc;uld be t?.k®n to isjprove 
cnelr promotionrsl proe-ects. It  has been r-Aintert ■:

motion to « higher grede ,ig dependent m>m Uie a v ^ i l a b i l i t y ^  ’ ^
VflCencleajMe^ajC^laj^ Accordinglyrin los?of cL

M cen to f^SS  t S n 8 * t a 'l 5 « n S r  « f '5 n ~ * J h ’" *  ''”r  • '

4.

U E  C O P Y  

A l l J E S i h D

- ?

J

5^, S)/lV7t/rt')7

A d v c te
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8«K*KuQdu
/

0*P*7txm a
X

-13-1987

, I J »  B t ib W  8 tM H ,
S«tl»a]r Beard, 
B«h S*lkt

P/Slr, •

2) The AB800lBtlo«*8 M «tU «  im BoiPd’i aTfle*
«m 1 3 * i .8 7

im \\ 418CU8810M  Im tkt Board*8 « m o * ,
»  1 3 7̂ . 8 7 , it vaa a taltar-Knit immitMt 1»8tv«8a tks

SfJ^yay Ad»l»l8tratlom that the up- 
gradatlon/peBtructurlag of Or.II Stenos U  HDSO 
would be ■ iBBued very «>ea. But U  apite of this 
agreeneat, the alautes recorded have showa a deviatloa 
aad ^  va8 recorded that the caae haa heea seat ’to

P^rBoanel. This is la totdL dlaagneaent 
froB vhat trasBplred 1b the BsetlBK*,

^  coae to oar haoided|^ that the Depart- 
aeat Pereonael l^s turaed dova the proposal* la this 
ooatext «e uaderetaad that the proposal sLt to 50P

JiJS (w f .n  cited above. The Aseoclatloa
ferveatly ^pes that &ly Admlalstratloa would keep its 
proalee aad expedite orders oa m 's  proposal which 
nS np«radatl«i sf 49 0P8C reorulted

rtBala ia the lUTlAL RECROIT®HT 
GRAS5 with M ^ioe  imagli^ IS ts 23 J8ars whl^ is a 
«larl«g iaiust^e d o a T ^ a i^  cadrs. ®

Dai all

-, C O P Y  

A i l l S V t U

-j'

Tours falthfUllj,

( c . p . T a m . )
H09. Secretarj.

1'

'V •' -V ■*:* s»
' • • v.:‘- ■/



.

f

a , -

Ife, the undersigned members of R^q s q 

®rmacharl sangh, Manak Nagar, Luctaov ( a'segL 

Irade Union) authorise our President to Initiate 

a egal suit against the gross injustice dona to 
«s y the R.D.S.O. AdralBistratlon, in the aBWoprtate 
court Of t o  or the Central AdministraMve 
In consaitatlon vith a lavyer. T̂ -ltanal,

Hame

I« S/Shrl K,A,,Velayudhan

^slgnaUc?ti_ Signature

2. tt
G.K.wadhwa

3. f» T.R. Moolri

n
R. Jagdeesan

5* n
G.L, Bhattachar

6. n J«N. Sen

7. n
S.S,Rattac.

8.
\

a f
K • B, Upa dh y a y

9, «
V.R*Jose

10. « Gtosaln ,

11. n R. S. H&neja

12.
nn B.H. Sharma

13. n I.K. Bhat

14, n
K.M.L.Sharma

15. tt
H.Raghavan

16. tt
Y.?. chugh

17, Pal Singh ./

18. Smt. S. Jose

19. i3/Shri S.K. At ora 0 3 ” I

20. M S.K. Saha '

Stenop:rapher 
Grade - II 

-do-

-do- f

C T T  'U
' '■ ■” '-do- i"
 ̂ ' . 'T

-do-

Contd.on page 2/~ cate
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Name Designation

21, S/Shrl M.L.Srivastava
Slgnatura

22.
23.

24.

25.

26.

27.

28. 

> 29.

30.

31.

32.

33.

34.

35.

36.

n

n

n

r
n

n

»

II

Stenographer 
Grade - II

O.N. Mallya 

M. Vedapurl .

Go7i5nd Ram

G.K.Velayudhan Kalr

K aidcen

S.P.Malhotra

M.S. Chauhan

S.K. Jain

Avtar Singh

D.P. Prabhakar

Des Jlal Sharma
' ' ' ' ' ■ V  ■

G.R. Bhugra . '

R.B. Gupta
 ̂ i'

C.R. Gopalakris^an
'r

Harcharan Singh -/

•«do-»

-do-

-do-

-do- Q,(

4o-

T R U E C O P Y

A liLS ih D

Adv c>tc

V ^ -
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V  j  . f r  ^  • P ^ ~  I p '
. f  « B.Mohanty

Director General. ^

D.0 .No.A/ES/1/27C Review)-72

My dear Padmanabhan, ^

Subt Review Stenographic assistance to the RDSO Officers. 

Ref: Board’ s letter No.E(RB)I.69/RB7/l5 fsyrf 6.6.78

Dated 27-7-1978

.^ t h  the Board sincri971?'"i“r » ls M  ?fca?i thafth?f 
discussed with you by the Rerresentfltlvoc if Rntn rfx®
elation during your visit to RDSO on 24.6.78. Staff Asso-

2 . m  4^es e?»mee%©Ba. «« /e*

' n  has l««er under reference,

^ to RMo‘ t r u o f  strength of Stenographers Gr.II

1 In Stenos Gr.II Into permanent
ill) to fh 5! present permanent strength of 54, and

u4Zrl%ZtToVllf. remalnlAĝ ;!

oi.II ln*RDSO®lf I f  Stenos

n̂f 

= 3 L S i : l l i e T i S »
|o_as^to enable this office !o confirm the r;»alnl1 r ! 2“ l?.1 ten^*f

jwork loaa of Stenos attachec to the technical officers of the

Jt tor  ̂ has adlquate^y1 «stlfled
 ̂ 7 -r.II to work with each. In addition, the

ra^riss 0f"th° MO^ J? m other duties as specified in
ilnL  fn *h 4,  Jt.Dlrectors are in Independent charge of their

f li"* their respective Directorates. Normally Jt.Dlrectors are 
^so  members of various Standards, Committees of .their respective



»
.  f '■ f \

1
- 2-

By virtue of the administrative nature of the dutlp«,
T.Directors controlling a larfee number of staff and offices flnrln

2® officers), an Independent Steno Gr.II is to be invarlahiv
provided to each XXXKliXMpiX Jt.Director in the intZLc? I??? J ^
and smoQth working. Similarly, even though the officers below Jt^

and no additional posts of Gr.II stenos have been created. Since then ’
(b strength of officers in RDSO hss gone ud from 283 to 327

/ strength o^ Gr.II stenos has decreased during 
I this period by 22 numbers i .e . 141 to 119,

5. Consider^'ng the overall position and the need to effect econom v
expenditure as well as the need for utilising the service of 

organization efficiently I suggest that the yardstick o f
stenographic assistance to the Technical officers in RDSO should be
as underL-

a) "^irectors/Addl.Directors.

b) Jt,Directors.

c) Py.Directors and Asstt. 
Directors (Since rede­
signated as Dy.Dir.) 
both Sr.Scale.

d) Asstt.Director(Jr.Scale 
'sj Class I officers/Asstt.

Design Engineers/Asstt. 
Research Engineers

= One Sr.PA in Gr.650-1040 (RS) 
each (as sanctioned by Rly Bd)

= One Steno Gr.II in Rs.425-800/RS

= One Steno Gr.II scale Rs.425-800/RS 
for two officers.

= One Steno Gr.IIIin scale 330-560 
RS for two officers.

Note: This yardstick will not be applicable to the n o n -technical
as other isolated posts at outstations 

where independent Stenographers will be provided as per yardstick 
vide 3d«s letter E66RB3/109/RBI dt. 15.6;67. ^ yardstick

With the above yardstick the requirement of Gr.II and Gr.III 
stenographers will work out approximately 142/40 respectively against 

Jithe present actual working strength of 107 and 63 aŝ  indicated belov:

t r u e  c o p y
A ilES'i 1:L)

(P, X  Srh’rsf'va

Adv c tc
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I Category. S.S, Working
Strength

Requirement as 
per y/stick 
as suggested in 
para 5 above.

Leave reserve

SPA (650-1040) 16 16 16 ==

Stenos Gr,II 
(425-800/RS) 119 107** 129 13

Stenos Gr,III 
(330-560) 63 63 37 3

**

V '
Excluding 8 stenos on deputation.

above is the present irreducible minimum requirement of 
Stenographers both Gr.^I and Gr.TTI excluding the SPAs in this office.

increased R&D needs of the Indian Railwc^ys, 
Officers's posts are created in this office on the basis of vorth of 
charge. As and when such posts are created in future, stenographic 
assistance will invariably have to be provided to then. In that case, 
it ifill not be possible for this office to provide stenographic assis­
tance to those officers by suitable adjustment within the existing 
cadre strength of Gr.II & Gr.III stenographers as desireci in the Board's 
letter under reference. As such, Board are requested to authorise 
the Director General to create additional posts as per the yardstick 
under his own powers as and when additional posts of officers are created. 
In the course of discussion, you had also kindly agreed to this approach,

8 , Under the circumstances, I shall be thankful if you could
lindly convey Board's apriroval to the following:

ii)

iii)

Continuance of the existing sanctioned strength of 
119 Gr,II Stenographers in R'DSO,

Implementation of the yardstick as proposed in para 5 above.

Creation of additional posts of Stenographer as per proposed t
yardstick as and when additional posts 'of officers are created.

DAsnil

^TO.y.C.A. Padmanabhan, 
Member Engineering, 
Railway Board, New Delhi.

T R U E  rO F ^Y  sincerely,

A l l l i S i V i J

fP , Su\rsf;

Adv c
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26 Augoit 1980,

I D S  0  /  imoiciir

!• Xohtslgr, ^
Dtr«ator 0«B«ra l.
ILO. In. *yM/l/ig? ta«n.w <n\

\

My a#tr Xrithta Chandra,

S«bi R«ri«v of ^  ioal« of stMofraphiB 
afslttaoea to offioara of RDSo.

Bafi Botrd*a latttp lo, 8(RB)I.e9/RB7/15 /  
ditad 17.10,78. '

■S

1, *»• *<®®)I-69/8B7/16 itUi a/4.10.76,
^ ^ 5  5 ^ !  i  ? ® *  ***• follow ing yartettek  fho idd

»t»M«r«pMo aMKtane* to ome«r* la

DlPMton/Mdl Dlraetori (Uval ll) Oa« Sr. Partoaal iiditant
In teal* B« 6S0.1MO.

*«dl. ttractoM (Bt 8000-eS60) On* StWl
Bcala

Joint Director and 
hit polity Dirac tor

Tw  Deputy Directors 

Tvo Asstt. Offioara

To share oae aeaior 
stenographer 
in scale Rs 425-800.

Oae Steaosrapher

One Jr. Steoographer 
in scala Ra 330-660.

icale of stenogr^hic assistance had been
^  officer in Senior Scale and abora 

ttid half Stano-typist to Ciaas II officers. In 1071,
|toar-d had directed ^a t  RDSo smat coasiter tiiarini of 
SUnofraphera even by Junior AdainistratiTa and sf.Scalo 
omeera.

I  Board's directire in regard to sharini of
Stent^raphers given a trial at the level of Deptity

H  i! ^ o ^ h  the workload of Steaographera attached
to Deputy DirMtors indicated that there vas Juatifica- 
tioa for appl^ng ^le yardstick of a idiole tine

Senior Scale Officer, keeping 
i L I i  “f*® fconwiy. the directive of the 
Board concerniBg aharing of Steaographera had been 
toplenented st tl^ Se^or Seale level except in the 
case of a few Senior Scale officera.

»ot been found pracUcable 
®£ Stenographers at the level of 

c^ficers of JA rank and therefore Boat of the Joint 
Directors are still being provided irith whole tiM

\ ■

/v I i . j.) . 2

(P, J k . Su'vcslrva

A d i' c 'fe
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■<MU« S K o r t J l S r i f  2 !
••eh of J*  « r j£  offlSirrii *»

th« pr*Dt«c that U  .  t.JhJ?A i '̂ '’•* '?  •*•■ I
i«s« .dalnlitrltlv! organls.tioa h.vln» \

the e.»» of sdinlnlsteiti?^ ft U  I
that y notings and <jraft« ia MnQfMlSt'ro™"*^ prtetle* 
by staff at clerical ,na aialJtmtJ' ?Lf? ? **£“*
• f  ttchulcal work, this tro* 
iTaUable nor i .  it reSuSSd

“eetlBJs of varlou. 
comnlttees aad recorSlag Mloutea of «»cS.,lc,ni.

- « « « * «  « a

#

“ >elr respeetlT. 

of'«tlv*itJ"“”“ *^’  Pertaining to their f l .n

MalntenaBce Instructions to assist Zonal R«llv*ya,

Investigation end stu<?y reports on vsrlmiB if—  
referred to the RDSO g  Zonal Sal^vlys!

•7 Specifications.

• 8  Technical notes and papers,

•9 CorrespoDdence with various other technical

^ L® * “fprored the fair letters/reports” ?lef,
to thSsJ »»®"05repbers attached

2 lL  **“  officers U  the idulnlstratlTe grade
fi •mount of administrative vork
la addition to their techaical duties*

•2

•4

• 5 

•6

3P, Sth-psl'vo

f\dv c t<i



. s .

3*3 The SttQographort «ttaehftd to th» offletrs irt 
•bl« to off-load tho offleort it retpoet of Btnr of th* 
routlBo itOBS of vork* Zf vholo tlao stoBocrapnic 
attlstmce is «ot availab^o. thoia itams of vork vould 
hara to ba handlad 1>y tha offioar hinsolf irhloh| apart 
froB stralaing his tlaa.reiourea, may alao tfitail diraet 
or indirect loss to AAiiRistratl(Nii in nany vaya, Suoh 
roatiae items of work incliide -

.1

.2

.3

•4 

• 5

Booklag of trunk-calls and keeping track of 
them by v&y of reminder, etc.,

Kelntefnlng soroe files and records, both 
technical end non-technical, required 
frequently for reference,

Carrying out of corrections in tha varioua 
codes and Manuals and other reference books 
of the officer concerned,

Keeping confidentitl papers in safe custo^i

ConsultihgtlBie-tablea and preparing tour 
programmes. Writing letters for reserratio&t, 
cancellation of reservations, booklag and 
cancelling of staff cars and rest houses and 
all correspondence connected with tours fentrally*

3.4 The stenographers are expected to do a aimbar of a 
other Items of vork by vay of aselstance to the JA grada 
officers as listed in the Kanu&l t5f Office Procadura 
itself. These items *  of %rork Include -

Attending to visitors, Receiving calls la 
absence of the officer, upkeep of the furaittira 
and records in the rooo, to prevent entry of 
unaiAhorised persons to the officer's room, 
to Bake inventory of files and maintainliif 
certain registers, etc.

S 4 While dealing vith the subject, a comparlaea 
of the scale of stenographic assistance to be permitted 
in the HDiiO with zonal Railways and the Ministry aay 
not be out of place. Z understaad that in the office 
of the Railway Ministry itself, all officers down to 
the Junior Administrative grade are provided vltti a 
whole-tsia tirae Stenographer In Or,I I ,  For Senior scale 
officer and their eoulvalent in wost cases, a vhola-tina 
vStfmrr. tktaix stenographer has been provided. On 
the zonal Railways, dovn to the JA level, a «^ole-tiBe 
Stenographer equlvaleat to Grade II Is provided. For 
officers in Senior Scale, the Boardhave directed 
sharing at the rate of tvo Stenographers for three 
officers, but have also given the option that irtierever 
difficulty is experienced, further posts in a lovar 
grade may be crested.

T R U E  C O P Y
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w « that tlQct provl«ioa of a .
yhoX«-tlM St^ographert to offieert la tlie JA grate

feL £irS *• E®̂  4«tall8 glten abo?a,
tha BoArd nay kindly agrae to laodlftr the yardstick
comaruQicated in thalr letter So. B<BB)I-69/aB7/ll
dated 3/4.10.76 ao as to chaBga the scale only

half to fall Steaographar. 
I feel that it  t^a i» not dose, instead of achieTlag 
ec^omy, the reault wowld be a loss of effiolency aad 
devotion of «©re tlaa of the JA grade officers to 
items of work which are presently being handled by - 
their Stenographers, thus leading to addltioaal /  
o v e r ^  expenditure. Oa receipt of Board's approval 
to the proposed aodlflcatlon of the yardstick, the

fifth 4®r a<3dltlonal posts of Stenographers
(vlth financial lapllcatloa) rrlll be \ijforked out

accouat, inter-alle, 24 posts of 
yy» Directors recently upgraded to Joint Directors) 
and a separate proposal vill be submitted to Board 
for sanctioning creaUoa of additional posts duly 
concurred by associated Finance.

6 This Issues in consultation vlth JDP/BDSO.

Tours sincerely, 

B. MOHANTY.

Shrl Krlshan Chandra, 
Member ^Sngineering 
Railway Board,
Rail Bhavan,
Nev Dilhi,
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i t  id U  be seen tbat tk«r« Is  stag&atl^Q 
St«a©«rapii©rs* I t  1 »  r e l g r m t  te a s Q t U i  

tl»t Siiliiay B«uri vtd# tJidr I « t t ^  3^3/?i/44/lj9 aat#i

^  S t a a # f S .p l E ^ g .» 1 t
3H0  aad tii®fit ^Q c e  3070 t^ere li^# IMft » •  luersast la tbit

2 6 ,7 « 7 »  a B a 'a « t r t l ' a / i 9 , » , H 7 i r ^ t a  * f  8 t « i m 2 , r ,

t o .l l  w « «  a jjr ja e a  I n  SBleettan Orm A* t *  8 *«  C S O iM O  
^  tt» 7iirl«ir ifttf t  y)tai*t eonlt lie as ti«
str«ctia #f me StsaogiraiAers h&s lieen fixed at H 0 » I t  Is  
a2.se r«3.#raftt te aefitleQ Uuit tlie XI3Q?a Fay CsMlssleft lutd 

vide T, |»ara 100, ff« 50 ef tiiei»
f»9^ t  tkat at least tw» (8 ) ffoiaotlo&s skû iild be rngm^A 
la tile earew ef tile eB»l(^ee« {.oekliig te th© freseKt tro»d,
a lajf j  uttBj^sf ste^grafkers pecroited tJPSC
lomd lie je t ir l^  la t4i«lp ialtial grade ef rec?uite<»t vlfiemt 
e^QB gettiftg eae prevoUeQ^

Coy^s ^  l ite rs  published la  tiie Press en t)ie ftiestle& 
ef stagjatleR la m is categejy are eaelesed fer lsard»s 
lafexiAtlea«

h  f»ot ttat » »«enXl«r sltastlcn rr«vaili
la me category ©f steaograj^irs ia  HDSO alea© aid
as Ibe «tjeagm ef tlie SteDograpksrs ^ d  l^ea fixed at iiO
^  ali»8 t y e a r s ,  Board are re«iaested te Idadly aecerd

UFgradlag Bests ef Steaegra|k«rs 
®r* 426«»i00 te ^eaegra^ers (SS) Sr# Hs# 650^960 ag a 
S | ^ a X  e^©t as already recomaended tide fara 5 of tbis 
ef He© letter «f «reii amtNr dated It9,a4«

sdA  <S*K» Aggarwal) 
fep Birecter toeral 

® * * \V lU D* &  0 ,
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■ Be&rd Secretariat it#'nDgi?aplfiers* Serxdee- is pro'taetet im 

■©ffisi&te Stet!Dp?.apheT *B;’- cf^the
"bsS'is iM  sesle  Hs'* gOOO«^CK5(fSPS')'' W‘te¥0*ll*5l*BO(FIO 

'. or -tm d«tt$ &  aote-lly takes-oTer the,.-Aai?ge of the pestf#

: 2W . He slisuM wt© th®% M-S'-prai®tioa bfeS bee».-ordered,
.’,as a.Tiwely temp̂ ratî f -arpangeta.eat ia’tht adsiiElstratite 
■eoS¥e:iblet)jce and it wo tad mt coEfv̂ r rigfat-'

l:.'oa?' tor retettttoa'lJi'this ' pest #  pr©fflotiOE ■against
'̂ liCA'pest In futpT@'» '>■ •

3. ■- He sMxai'd r.eport tô tlie.ufti-ersigned for fMrtiieŷ '''
postiugji.; . . .. . , ; V

€ ^ 'e  &■.•■■ ■ 
ssaoaa/VHSs

S4/-  ■•
. ■

Gfifter Seisjtetary <Aa»a)| Railw ay Boari

eop̂ .-toi'- , ' \

'■ •I* F&y & i/-Cs. Offie^rf. Railway''Board**- *■ '
03(0)..,. %  i)S(G), P-*0%|ly

'3i*' Sec?etgry«, BlmvsliW. . .■-■ '■ ''
■4'«. -C^h^II./feh i/eHB ij, EHB'CIJ)-, MB ,3|. IIB- M 4. .'

..' Gf pas .s.)'. G ■ < Acc)St^iotiery* Ltl)rary,, .¥eCT^eie),
■p ■ " CA/DB(GrS2'®'̂ ^©s of''Board^s office’.* " '̂

' 'is . S te i^ fe K - *.« lG se .,./V ^K t ) ■
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îi:riifc®. tt - « | l « . ^gi»»iir©li,. -

fa t i# w  0m- i « i n g  m '.^ m m & ^ f  f M  .'■

wfesgiWa.'fancttofiAfsg sf- 'iit#

|fii;» till,© 1%: iflfiii tos M‘m im m %  ttf m m M 0 t  _

-fell#-ggwiwi *'rii4iyi!|r
.' -' . , ' ' ' ' •• "* . 'j'

'• tsliw ay  ^s«Wiafc*-* f w ' w a  I301W ■

tm  S (4 )  m t  .aurf;

»««„ , ■ TR.UE CnPY

- rp X  SrW"'"*

■ is) fmmrn -m ii^tf.'

■ biwiptfafy sa t^s  ■«#'ti"« ,li#tii

Al'i £ i  - t-D

m



m-*

#

■'W ,

'  -mmiM mm-, f& t  Ihs  ;;.,

m - m U u ^ ' : ^ ' y - ■'■■-.'̂ _ . . y .'. ; ■ -r;-;, .v, _ ■■•

:dr. i l l - ■ ■ ■ ; ; . ^

■ . ,:i ^ P  ■. "'

■ ■■ ■ _; :^m : ,.'toe^'' mt ■ li|̂ ,

; aiii ififelwi*#  ̂lh »:

';- . lliy® '' ■

' -̂ ■/:;■ tl1.il :Wfti

■';■ •' ;■ $m ':fe^;i;-iSa##'■«.' A i T £ v ^  ■

X  • -■ '■"•■" v ;  ,,. '-'':\  ̂ ':■■■ ^  - ■. ,  ■ \ .y_
■-As ■, ■ ■»«# ■!.«■ -lit# t m M ’-mt ft 'Hfiiiii^;-' - ''. \"-' : ^:dv ^

/ !>% 't i l # ; g e v j i f \ ■ ' - ' V  '

' ■, ■ iatliway' , 4 «  ;,

/ .  fi<i%.iiij|: ,^ f| :- if



X -

1^. lyAih lit# ■ -ef a •

■ lot. » f ' f»© |«^ ia w  .tleil4ii*iy-

■  ̂a  piKf«#w 'toti©' -4t »  a ®ir uti®' N 4 ,# s

. # imM 4ifi.to' fet»« ceftfetei of

. m s e « s .  A«w^ ^

■ ‘ tt:WS#p tti« ©poiae®!' ^ '  - ' '

t*i«' m 'm  p#st. Mltieh |L:̂  wntfff •

'mim  ©@«lf©A ilft'iiat. # e «#  |ti»' .

fetiis rf«fia||.to^%fMs.-feiim « x e . 3 # ^ ^ # S '  ̂ .

t_.. '■■'■ ■ f t o  feti« « f

a«^ it; #.»©'■ iftettma®. y|»ia ,

M i n i # ! - ©#

.' ■ ' . ' ^ .  'iJfifn-

8«ai‘i  'm ^  i  -P:

#et  m  p.r©viii# f© t nm w 4

p s » i » s  n r  i iM n i? -  t t #  l f « l i # i i  •

fte%p '4ii§  &n<$ t  » f  Wm. m M  #et . ^

fiiili5y#l» ^ i T E ^

# f t a M n a y  

Iff# ifiiiift i».ijtoayt i P i . M t  ll»»
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